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PERSONNEL DEPARTMENT
Appointment —II

NOTIFICATION
Shimla-2, the 12th March, 2026

No. Per(AP.B)A(1)-1/2024.—The Governor, Himachal Pradesh is pleased to constitute a
Separate and Distinct State Cadre of Junior Engineer (Civil), under the administrative control of
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Directorate of Recruitment, Himachal Pradesh, with immediate effect.

By order,

Sd/-

(SANJAY GUPTA, 1AS),
Chief Secretary.

PERSONNEL DEPARTMENT
Appointment —II

NOTIFICATION

Shimla-2, the 12th March, 2026

No. Per(AP.B)A(1)-1/2024.—The Governor, Himachal Pradesh is pleased to constitute a
Separate and Distinct State Cadre of Junior Office Assistant (Information Technology), Group-C
(Non-Gazetted), under the administrative control of Directorate of Recruitment, Himachal Pradesh,

with immediate effect.

By order,

Sd/-

(SANJAY GUPTA, 1a5),
Chief Secretary.

PERSONNEL DEPARTMENT
Appointment —II

NOTIFICATION

Shimla-2, the 22nd April, 2026

No. Per(AP.B)A(1)-1/2024.—The Governor, Himachal Pradesh is pleased to constitute a
Separate and Distinct State Cadre of Work Inspector, Group-C (Non-Gazetted), under the
administrative control of Directorate of Recruitment, Himachal Pradesh, with immediate effect.

By order,

Sd/-

(SANJAY GUPTA, 1AS),
Chief Secretary.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 29th April, 2026

No.HHC/Estt.3(1048)/2020.—13 days earned leave on and w.ef 04-05-2026 to
16-05-2026, with permission to prefix Sunday falling on 03-05-2026 and suffix Sunday falling on
17-05-2026, is hereby sanctioned in favour of Shri Gangesh Sood, Assistant Registrar of this
Registry.

Certified that Shri Gangesh Sood is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Gangesh Sood would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 29th April, 2026

No. HHC/Estt. 3(552)/2004-1-.—09 days earned leave on and with effect from 11-05-2026
to 19-05-2026, with permission to prefix second Saturday and Sunday falling on 09-05-2026 and
10-05-2026, is hereby sanctioned, in favour of Smt. Vandna Sharma, Secretary of this Registry.

Certified that Smt. Vandna Sharma is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Vandna Sharma would have continued to officiate the same post of Secretary
but for her proceeding on leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 29th April, 2026

No.HHC/GAZ/14-350/2014-—Hon’ble the Chief Justice has been pleased to grant 04 days
earned leave w.e.f. 04-05-2026 to 07-05-2026 with permission to prefix Sunday falling on
03-05-2026 in favour of Sh. Bhuvnesh Awasthi, District and Sessions Judge, Hamirpur, H.P.
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Certified that Sh. Bhuvnesh Awasthi is likely to join the same post and at the same station from
where he proceeds on leave, after the expiry of the above period of leave.

Certified that Sh. Bhuvnesh Awasthi would have continued to hold the same post of District
and Sessions Judge, Hamirpur but for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 30th April, 2026

No.HHC/Estt.3(759)/2010-—12 days earned leave on and w.ef 27-04-2026 to
08-05-2026, with permission to suffix second Saturday and Sunday falling on 09-05-2026 and
10-05-2026, is hereby sanctioned, in favour of Shri Karan Singh Guleria, Secretary of this Registry.

Certified that Shri Karan Singh Guleria is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Karan Singh Guleria would have continued to officiate the same post of
Secretary but for his proceeding on leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 2nd May, 2026

No.HHC/GAZ/14-252/2002-1.—Hon’ble the Chief Justice has been pleased to grant
ex-post facto sanction of 03 days’ commuted leave w.e.f. 16-04-2026 to 18-04-2026 with
permission to prefix Sunday fell on 19-04-2026 in favour of Sh. Vivek Sharma, Principal Judge,
Family Court, Shimla.

Certified that Sh. Vivek Sharma had joined the same post and at the same station from
where he had proceeded on leave, after the expiry of the above period of leave.

Also certified that Sh. Vivek Sharma would have continued to hold the post of Principal
Judge, Family Court, Shimla, but for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 30th April, 2026

No.HHC/GAZ/14-290/06-11.—Hon'ble the Chief Justice has been pleased to grant 05 days
earned leave w.e.f. 04-05-2026 to 08-05-2026 with permission to prefix Sunday falling on
03-05-2026 and suffix Second Saturday & Sunday falling on 09-05-2026 & 10-05-2026 in favour
of Sh. Sidharth Sarpal, Additional District and Sessions Judge, Fast Track Special Court (POSCO),
Mandi, H.P.

Certified that Sh. Sidharth Sarpal is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Sidharth Sarpal would have continued to hold the post of Additional
District and Sessions Judge, Fast Track Special Court (POSCO), Mandi, H.P. but for his
proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
OFFICE ORDER

Shimla, the 30th April, 2026

No.HHC/Estt.7(57)/2021.—In pursuance of the directions issued by the Hon’ble Supreme
Court of India in Criminal Miscellaneous Petition No. 7862 of 2017 in Criminal Appeal No. 1971
of 2026 titled Shankar Mahto Vs. State of Bihar, Hon’ble the Chief Justice has been pleased to
constitute a Committee comprising of following Hon’ble Judges in terms of SOP 8 and in terms of
National Legal Services Authority (Free and Competent Legal Services) Regulations, 2010 and to

look into the aspect of assessing the SOPs and determine the feasibility of implementation of
SOPs :—

1. Hon’ble Mr. Justice Vivek Singh Thakur, Judge
2.  Hon’ble Mr. Justice Sandeep Sharma, Judge.
By order of Hon'ble the Chief Justice,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 4th May, 2026

No. HHC/GAZ/14-386/2018.—Hon’ble the Chief Justice has been pleased to grant 05 days
earned leave w.e.f. 04-05-2026 to 08-05-2026 with permission to prefix Sunday falling on
03-05-2026 in favour of Ms. Isha Agarwal, Civil Judge-cum-JMFC (I), Una, H.P.

Certified that Ms. Isha Agarwal is likely to join the same post and at the same station from
where she proceeds on leave, after the expiry of the above period of leave.

Also certified that Ms. Isha Agarwal would have continued to hold the post of Civil Judge-
cum- JMFC (I), Una, H.P., but for her proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 4th May, 2026

No.HHC/GAZ/14-280/2005-1.—1It is hereby notified for the information of Additional
District and Sessions Judge concerned that the 20th Departmental Examination under Rule 18 of
the Himachal Pradesh Judicial Service Rules, 2004 will be held in the premises of the High Court,
Shimla-171 001 on the following dates:—

Date Paper/subject Time
Tuesday Criminal Law 10.00 A.M. to 1:00 P.M.
23-06-2026 Civil Law 2.00 P.M. to 5:00 P.M.
Wednesday Revenue Law 10.00 A.M. to 1:00 P.M.
24-06-2026 Constitution of India 2.00 P.M. to 5:00 P.M.
Thursday High Court Rules & Orders 10.00 A.M. to 1:00 P.M.
25-06-2026 and Accounts

Language (Hindi in Devnagri
script)

2.00 P.M. to 5:00 P.M.

By order,
Sd/-

Secretary Departmental, Examination Committee.
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OFFICE OF THE MUNICIPAL CORPORATION UNA, DISTRICT UNA, H.P.-174 303

Phone No: 01975-226040, Email: mcorpuna.hp@gmail.com
Website: https://mcuna.org/

NOTIFICATION
Dated, the 30h April, 2026

No. MCU/P.Tax bye Laws/Comm/2026-1099.—Whereas, the Municipal Corporation Una
has drafted “Municipal Corporation Una (Property Taxation) Bye-laws-2026” and were published
in the Rajpatra Himachal Pradesh (extra-ordinary) on 28-03-2026 vide Notification of even number
dated 13 March 2026 for inviting public objections, suggestions under Section 397 of the Himachal
Pradesh Municipal Corporation Act, 1994.

And whereas no objections were received from any quarter within the specified period of 30
days from the date of publication of these draft Bye-laws.

Now, therefore, in exercise of the powers conferred by section 395 and 396 read with
Section 88 of the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of 1994) the
following Bye-Laws are hereby made by the Municipal Corporation Una for regulating/framing of
“The Municipal Corporation Una (Property Taxation) Bye-Laws 2026”, are hereby notified
and published in the Rajpatra Himachal Pradesh (extra-ordinary) for information of the general
public as follows, namely:—

MUNICIPAL CORPORATION UNA
(PROPERTY TAXATION) BYE-LAWS- 2026

1. Short title and commencement.—(i) These Bye-laws may be called the Municipal
Corporation Una (Property Taxation) Bye-laws- 2026.

(i1)) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(e-Gazette) Himachal Pradesh.

2. Definitions.—In these Bye-laws unless the context otherwise require :(—

(i) “Act’ means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12
of 1994) read with its amendment carried out vide H.P. Municipal Corporation
(Amendment) Act No. 32 of 2011.

(i) ‘Appellate Authority’ means an authority prescribed under Section 132 of the
Act.

(iii)) ‘“Assessment List’> means the list of all units of the lands and Buildings assessable
to property tax under the provisions of the H.P. Municipal Corporation Act, 1994.

(iv) ‘“Assessment year’ means the year commencing from the first day of April to 31st
day of March of succeeding year.
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™)

(vi)
(vii)

(viii)

(ix)

x)
(xi)

‘Bye-Laws’ means the Municipal Corporation Una (Property Taxation) Bye-laws,
2026 made under the Himachal Pradesh Municipal Corporation Act, 1994 and
notified in the official gazette.

‘Corporation’ means the Municipal Corporation Una
‘Section’ means a Section of the Act

‘Rateable value’ as defined in Section 88 of the Act and procedure as prescribed
under these Bye-laws.

‘Unit’ means a specific portion of the land and building in use and occupation of
the owner(s) or occupier(s) including vacant land and built-up portion of the
building. This will not include setbacks area of Building agricultural lands and
land in notified green belt as notified under the Interim Development Plan of Una
Planning Area.

‘Unit area’ means area of a unit in square meters

‘Unit area tax’ means property tax on unit(s) of lands & Buildings which shall be
charged per annum between one percent to twenty five percent as may be
determined on the basis of rateable value of unit(s) of lands & Buildings by the
Corporation from time to time. All other words and expressions used herein but
not defined shall have the same meaning respectively as assigned to them in the
Act.

3. Assessment list what to contain.—The Commissioner shall keep a book to be called
the “Assessment List” in which the following shall be entered in Form—A appended to these Bye-

laws : —

@

(i)

(iii)

(iv)

(v)

A list of all units of the lands and Buildings located within the jurisdiction of Una
Municipal Corporation, distinguishing each, either by name or number and
containing such particulars regarding the location or nature of each, which shall
be sufficient for identification thereof.

The rateable value of each unit of the lands and Buildings

The name of the person primarily liable for payment of property tax and rateable
value as well as property tax demand on his/her unit of land or Building.

If any such unit of a land or a Building is not liable to be assessed to the property
tax, the reason for such non-liability; and

Other details; if any, as the Commissioner may from time to time think, fit.

Explanation.—(i) for the purpose of clause (b) the rateable value of unit(s) of land
will be the rateable value of unit(s) of the land and in the case of unit(s) of the building, the rateable
value will include the rateable value of the land and the unit(s) of the building erected thereon.
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(i) For the purpose of charging property tax on a unit of land, the unit of land shall be
treated as “land” till the completion plan of building is sanctioned by Municipal Corporation Una
or by other competent authority of the State Government and such construction is put to use on the
spot whichever occurs first. Accordingly, property tax shall be continued to be charged on the
rateable value of the unit of land till such time treating it as “land”.

4. Form of Assessment list.—The assessment list shall be kept in the form-A hereto.
The Commissioner may order to add, omit, amend or alter any of the columns of the Performa of
the assessment list as and when required.

5. Procedure where name of person primarily liable for property tax cannot be
ascertained.—If the name of the person primarily liable for the payment of property tax in respect
of any unit of any land or Building cannot be ascertained, it shall be sufficient to designate him in
the assessment list, property tax bill and in any notice which may be necessary to serve upon the
said person under the Act, as “the holder” of such unit of land or Building without further
description.

6. Inspection of assessment list.—If assessment list has been completed, the
Commissioner shall give public notice thereof mentioning therein the place where assessment list
or copy thereof may be inspected and every person claiming to be the owner or lessee or occupier
of any unit(s) of any land or building included in the assessment list and any authorized agent of
such person shall be at liberty to inspect the list and to file written objection within 30 days from
the date of publication of such public notice in the local newspaper(s).

7. Register of objections.—The Commissioner shall keep a register of objections in
which all objections received under sub-section (4) of Section 94 and sub-section (2) of Section 96
shall be entered. The register shall contain : —

(vi)  The name or number of the land or building in respect of which objection is
received;

(vii)  Name of the person primarily liable for the payment of property tax;
(viii)  Name of the objector;

(ix)  The rateable value finally fixed after enquiry and investigation of the objection by
the Committee constituted in this behalf;

(x)  The date from which the rateable value finally fixed has to come into force; and
(xi)  Such other details as the Commissioner may from time to time think, fit.

8. Amendment of assessment list as per provisions of Section 96 and investigation and
disposal of objections against such amendment.—(i) When any amendment is proposed to be
made under the provisions of Section 96 such amendment will provisionally be made in the
assessment list and the notice as required under sub-section (2) of Section 96 shall be served on the
person affected by the amendment after affording him the opportunity to file objection, if any,
against the proposed amendment within 30 days from the date of receipt of such notice.
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(i1) Objections shall be inquired into and investigated by the Committee constituted in this
behalf under Sub Section 5 of Section 94 of the Act, after affording opportunity of being heard to
the objector.

(ii1)) The assessment list shall be finally amended in accordance with the decisions made by
the said Committee.

(iv) If no objection is received or if the same are received but not within the time limit
specified in this behalf in the notice, the assessment list shall be finally amended by confirming the
provisional amendment made in the assessment list. However, for special reasons to be recorded in
writing, the Committee constituted in this behalf may consider objections received after the expiry
of the stipulated period.

(v) Property tax on the basis of the amended assessment list shall be due from the date
specified in the assessment notice or from the date as may be decided by the Committee constituted
in this behalf. Provided that the payment of property tax on the basis of the assessment list, as
existing before such an amendment will not be withheld on the ground that some amendment is to
be made in the list.

9. Payment of property taxes where to be made.—Every person who is liable to pay
any of the property tax shall pay the same at the Head Office of the Corporation or at such other
place(s) and time as may be specified by the Commissioner. However, the payment of tax shall be
made either by cash or cheque or through Bank Draft drawn in favor of the Commissioner,
Municipal Corporation Una, payable at Una or through RTGS in the Bank Account of Municipal
Corporation Una declared for the said purpose by the Commissioner, further, the option, to pay
property tax is also available through “online mode” on government portal, which is specified by
the department of Urban Development Shimla H.P.

10. Demand of property tax to be raised annually by issuing one single bill for one
unit of a property.—(i) Demand of property tax shall be raised annually by issuing a single
property tax bill (online or offline) on form-B annexed to these Bye-laws for each unit of a
property. The service of bill shall be affected by hand through special messenger and in case owner
or occupier upon whom the bill is to be served is living outside the municipal limits, the bill shall
be issued by post under certificate of posting or by registered/speed post. In case the owner or
occupier avoids by hand service of the bill, the same shall be affected by affixing the bill in
presence of two witnesses on the unit of the property to which the bill relates.

(i1) In case the owner or occupier upon whom the property tax bill has been served, fails to
make payment of the property tax within the due date, the property tax shall be recovered by the
Commissioner or by the officer/official authorized by him in this behalf by initiating appropriate
process under the provisions of Section 124 of the Act :

Provided that nothing herein contained shall affect the liability of such person to any increased
property tax to which he may be assessed on account of the said unit of property owing to a
revision of the rateable value.

(iii)) The tax for the ensuring year shall be paid either in lump-sum within 30 days at the
beginning of the financial year i.e. upto 30th April or in two half yearly installments. The first
installment to be paid by 30th April and second installment by 30th October every year.
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11. Service of property tax bills and demand notices in respect of un-partitioned unit

of property.—If an un-partitioned unit of a property is owned by more than one person, service of
bill(s) and notice(s) of demand on any one co-owner shall be treated as service on all the owners.

12. Demand and collection.—(i) A register of demand & collection of property tax in
Form-F appended to these Bye-laws shall be maintained showing therein the figures of property
tax demand, collection, rebate, remission adjustment, arrears, excess recoveries and such other
particulars in relation to each unit of the property. This register will be kept either in the shape of
hard copy or in the shape of soft copy or in both as the Commissioner may think fit.

(i) The register may, if any, the Commissioner thinks fit be made in separate parts or
volumes for such purposes and with such several designations as the Commissioner may determine.

(ii1)) The separate Register shall be maintained for recording information regarding detail of
arrears for the previous years.

13. Circumstances not considered as vacancy of property.—For the purpose of Section
127 and 128 of Himachal Pradesh Municipal Corporation Act, 1994 : —

(1) A unit of building or of a tenement reserved by the owner for his own occupation
shall be deemed to be occupied, whether it is actually occupied by the owner or
not;

(i1)) Any unit of building or of a tenement used or intended to be used for the purpose
of any industry which is seasonal in character shall not be deemed to be vacant
merely on an account of its being unoccupied and unproductive of rent during
such period or periods of the year in which seasonal operations are normally
suspended; and

14. Remission/Refund not claimable unless notice of vacancy is given to the
Commissioner every year.—When a vacancy continues from one year into the following year, no
refund or remission of any property tax shall be claimable from the Corporation on an account of
such continued vacancy unless notice thereof is given to the Commissioner within 60 days from the
commencement of the next financial year.

15. Inspection by Municipal Staff of the vacant unit of the property.—If any owner or
occupier does not allow or facilitate the inspection by the authorized Corporation staff of any unit
of the property claimed by him to be vacant, the Commissioner may refuse to treat such unit of
building or tenement, as the case may be, as vacant till the day such inspection is made, and the
vacancy of the unit of property is verified.

16. Copies of property tax bill(s).—The Commissioner may, on a request in writing from
the owner of any unit of land or building or any other person primarily liable to pay respect thereof,
give a copy or copies of any bill/bills for any property tax on payment of such fee as may be fixed
by the Commissioner from time to time.
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17. Notice of transfer of title.—The notice regarding transfer of title of any unit of any

property required to be given under Section 98 shall be either in Form-C or in Form-D annexed to
these Bye-laws, as the case may be, and shall state clearly and correctly all the particulars required
in the said Form(s).

18. Property tax to be paid up to date.—No such notice as contained in Bye-laws 17
above shall be deemed to be validly given unless the property tax due upto the date of
transfer of title of the unit of property is paid in full.

19. Filing of return by owner(s)/occupier(s).—The Commissioner may require any
owner or occupier of a unit of land or building or of any portion thereof to furnish information or a
written return in Form—E appended to these Bye-laws. Every owner or occupier on whom any such
requisition is made shall be bound to comply with the same and to give true information or to make
a true return to the best of his/her knowledge or belief, within a period of thirty days from the
service of such requisition upon him/her.

20. Penalty for non-submission of return.—Whosoever omits to comply with any
requisition under Bye-laws 19 of these Bye-laws or fails to give true information or to make a true
return to the best of his/her knowledge or belief, shall in addition to any penalty under Section 101
of the Act, be precluded from objecting to any assessment made by the Commissioner in respect of
such unit of the lands or Building of which he/she is the owner or occupier.

21. Inspection of tax record.—Every owner, lessee or occupier of a unit of land and
building or authorized agent of any such person may, with the permission in writing of the
Commissioner or any officer/official authorized by him in this behalf inspect the tax record relating
to the unit of the land/building of which is owner, lessee, agent or occupier free of charge during
the office hours.

22. Location factor, characteristic and its value.—For the purpose of clause (c) of
Section 88 of the Act, the location Factor, Characteristic and its values shall be as under : —

Zoning of Una town proposed as follows : —

Zone A :- Includes the old Municipal Corporation Area.

Zone B :- Includes the newly merged area (i.e. merged in to Municipal Corporation Una
vide Govt. of HP Notification No. UD-A (1)-3/2022 Dated Shimla-2, the dated — 23-12-
2024.

(i) Number of Zones.—The entire old and merged Municipal area is proposed to be
divided into two zones i.e. A & B zone as referred above. There are five factors which
are relevant for determination of rateable value of lands & Buildings. The factor and
proposed value of each factor per sq. meter shall be as under : —

() Location factor(F-1) @ 2.50

23. Structural factor, characteristics and its value.—For the purpose of clause (c) of
Section 88 of the Act, Buildings shall be classified as Pucca, Semi-Pucca and Kutcha in the
following manner: —
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I.  For Pucca- buildings, value per Sq. mtr
I. For Semi-pucca building, value per Sq. mtr = 2.00

III.

24. Age Factor and Age-wise grouping and value of the building.—For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having factor value

For Kutcha building, value per Sq. mtr

as mentioned against each age group as under : —

=3.00

=1.00

Group Building Factor Value
A Before 1947 0.75
B 1947 to 1980 1.50
C 1981 to 2000 2.00
D 2001 to 2021 2.50
E 2021 & beyond 3.00

25. Occupancy factor, characteristics and its value.—For the purpose of Clause (C) of

Section 88 of the Act, the occupancy factor and its value shall be as under :

()

Value for residential occupancy : —

(a) Value for self-residential

(b) Value for Let out residential

2 2.5
(i) Value per Sq. mtr. for non-residential Occupancy
A B C D E
Hotel above | Hotel having | Other Hotels, Shops, School, Godowns,
built built up area | Bars, Restaurant, Colleges, Dhaba, Stall
up area of between 1000 Banks, ATMs Education and Other
2000 Sq. to 2000 Sq. Show rooms, institutions, Types of
mtr., MNC mtr. and show Call Centre, Offices, Hostel, Properties
Show Rooms | room above Marriage Hall, Hospital, not covered
and 1000 Sq. mtr. | Travel Agency, | Theatre, Clubs, Under
Restaurants Mobile Towers, Paying Guest (AtoD)
Coaching House (PGs),
Centres. Guest House
12 10 8 7 3

26. Use factor, characteristic and its value.—For the purpose of Clause (c) of Section 88
of the Act, the Value of use factor and characteristic of the unit(s) of Lands & Buildings shall be as
under -—
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(1) Residential =1.50

(i1) Non-Residential =2.50

27. Method for calculation of ratebale value and Rate of property tax on the rateable
value of the unit of lands and Buildings.—Area (in Sq. mtrs) of a unit multiplied by value of
relevant factors of unit area method as mentioned above vide Clause 22 to 26 of these Bye-laws.
The figure that will so come out, thereof shall be the net rateable value of unit and property tax
shall be charged on that net rateable value as under :—

Zone Lands Building
@ rate of 12.50% for self-occupied residential
properties and non-residential properties in

- 0
Zone - A @ rate of 10 % for lands whole Municipal area Zone-A.
@ rate of 11.50% for self-occupied residential
Zone - B @ rate of 10 % for lands properties and non-residential properties in
- (V]

whole Municipal area Zone-B.

28. Penalty.—If a person liable for payment of Property Tax does not pay the same within
a period of one month from the service of tax bill, a person shall be liable for payment of interest
as per Section 121 of the Act beside initiation of recovery proceeding as per the provisions of the
Section 124 of the Act.

29. Repeal and Savings.—The scheme, regulation or Bye-laws, if any, heretofore relating
to the mode of levy, calculation and assessment of property tax is hereby repealed. Anything done
or any action taken under the said scheme, regulation or Bye-laws if any shall be deemed to have
been done or taken under the provisions of these Bye-laws.

By order,
Sd/-
Commissioner,
M.C. Una.
MUNICIPAL CORPORATION UNA
PROPERTY TAX DEPARTMENT ASSESSMENT LIST
(See Bye-laws -4) FORM-A
UPN-No. L.D. No. ZONE
Unit Area Net Rateable Property Tax Amount of
Value Percentage General Tax
Residential
Let Out Residential
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Commercial
Plot of Land
DATE OF ASSESSEMENT
SI. No. Name of Property Name of Owner Name of Tenant Remarks

Municipal Corporation Una

Form-B

(Property Tax Department)

Ph. No. 01975-226040
(See Bye-Laws 10)

Property Tax Bill
Financial Year for the Year Bill No. Dated
Zone Bill(s) Detail
UNP No.
ID No.

Name of Property
Name of Owner/Occupier

Correspondence Address

bill.

Due date 15 days from the date of receipt of bill/18 days if by post from the date of dispatch of

Unit Area Net Rateable Property Tax Amount of
Value Percentage General Tax
Residential
Let Out Residential
Commercial
Plot of Land
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Detail of demand for Property Tax for the year Period
SI. No Description of Tax Amount
l. General Tax
2. (a) Rebate @ 10 %
(b) Remission
3. Previous Arrear Amount for the period
4. Interest Amount
5. Previous Credit
6. Amount Payable on due date
7. Amount Payable after due date
8. Amount still at credit
Please pay bill before due date to avail 10% rebate
Bill Prepared By Bill Checked By Joint Commissioner
Receipt
UNP No. Bill No. Bill Date
ID No. Amount before due date
Name of Owner/Occupier Amount  after dqe date
Amount Paid
Receipt No. Dated

Cashier, MC Una.

Terms & Conditions:

1. The Municipal Corporation Treasury is open from 10:00 AM to 02:00 PM on all working
days.

2. Cheques should be drawn in favor of Commissioner Municipal Corporation Una
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3. Out stations cheques should be including the discount charged in such cheques

4. Rebate @ 10% is given on the taxes claimed for the current year or a bill raised (online or
offline) for the first time, if the amount specified in the bill is paid (online or offline) within
15 days from the presentation thereof. Bills sent under postal certificate shall be construed
to have been received within three days from the date the posting and accordingly this
rebate is given if payment of the bill is made within 18 days from the date of posting.

5. If the payment of the tax is not made within the financial years in which the bill is issued an
interest @ 1% per month shall be payable after one month of the close of the financial year
to which the bill relates.

6. The notice of demand/recovery of property tax will not confer any right on the person
paying the tax or anyone else to claim validation of unauthorized construction at alater date
and the same is without any prejudice to the rights of the Una Municipal Corporation to take

any legal action including that of demolition in respect of such unauthorized construction/
structure.

7. In case any of your payments have not been adjusted please do come with original receipts
given by the Municipal Corporation Una.

8. Please always mention No./date, name of house and demand No. in all correspondence

9. It is requested that this bill be presented while tendering payment.

Form-C

(See Bye-law 17)

Form of notice of Transfer to be given which has taken place by way of instrument.

To
The Joint Commissioner,
Municipal Corporation, Una.
I S/o
R/o hereby give notice as required by section 98 of the H.P.

Municipal Corporation Act, 1994 (Act No. 12 of 1994) of the following transfer of property :—
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Description of Property

Name of address of | Name & address of | Detail of | Area of |Account No./ID| Remarks
person whose title has| person to whom Property the No. of old
been property title has property assesses
transferred been transferred
1 2 3 4 5
Date

Name of Owner/Occupier

Address

Mob. No

Form-D

(See Bye-law 17)

Form of notice of Transfer to be given which has taken place otherwise than by instrument.

To
The Joint Commissioner,
Municipal Corporation, Una.
I S/o
R/o hereby give notice as required by section 98 of the H.P.

Municipal Corporation Act, 1994 (Act No. 12 of 1994) of the following transfer of property :—
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Description of Property

Name of address of Name heir/ Detail of | Area of the Account Remarks
person whose Title [ successor to whom | Property property No./ID No. of
has been property title has old assesses
transferred been transferred
1 2 3 4 5
Date

Name of Owner/Occupier

Address

Mob. No

FORM-E

(See Bye-law 19)

(Tax liability form under section 99/101 of the Himachal Pradesh Municipal Corporation
Act, 1994)

To

The Joint Commissioner,
Municipal Corporation, Una.

Subject :—Filling of return for assessment of properties for Municipal Taxes

Sir/Madam,

I am submitting the details of property known as..........c.cccoeeneeneen. LD.NoO. i
Ward No. ..o ZONCiieeeeeee e as under: —

Sl Unit Area | Factors Total Maintenance | Net Remarks
No. rateable | & Repair rate-
Value Rebate able
@10% value
under
section
88 of MC
Act

F1 F2 | F3 | F4 F5 Flto F5
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(Multiply)

1. | (a) Residential 2.50 2.00 | 1.50
(b) Let out 2.50 2.50 | 2.50
Residential

2. | Non-Residential/

Commercial

(a) Hotel above 2.50 12 2.50
built-up area
of 2000
sq.m., MNC
Show
Rooms and
Restaurants

(b) Hotel having 2.50 10 2.50
built up area
between
1000 to 2000
sq.m. and
showroom
above 1000
sq. M.

(c) Other 2.50 8 2.50
Hotels, Bars,
Restaurant,
Banks,
ATMs Show
rooms, Call
Centre,
Marriage
Hall, Travel
Agency,
Mobile
Towers,
Coaching
Centre

(d) Shops, 2.50 7 2.50
Schools,
Colleges,
Hostel,
Hospital,
Theatre,
Clubs,
Paying
Guest House
(PGs), Guest
House,
Educational
Institutions,
Offices

(e) Godowns, 2.50 3 2.50
Dhaba, Stall
and  Other
Types of
Properties
not covered
Under(a to
e).

3. | Plot of Land 2.50

I hereby declare that the information furnished above is correct to the best of my knowledge
or belief and that nothing has been concealed therefrom.
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Yours faithfully,

(Signature)
*Owner/Agent/Occupier.

I. Number of zones.—The entire old and merged Municipal area has been divided i.e. A
& B zone.

Location factor(F-1) @ 2.50

II. Structural factor, characteristics and its value.—For the purpose of clause (c) of
Section 88 of the Act, Buildings shall be classified as Pucca, Semi-Pucca and Kutcha
in the following manner :—

(1) For Pucca- buildings, value per Sq.mtr = 3.00

(i1)) For Semi-pucca building, value per Sq. mtr = 2.00

(iii)) For Kutcha building, value per Sq.mtr ~ =1.00

III. Age Factor and Age-wise grouping and value of the building.—For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having
factor value as mentioned against each age group as under : —

Group Building Factor Value
A Before1947 0.75
B 1947 to 1980 1.50
C 1981 to 2000 2.00
D 2001 to 2021 2.50
E 2021 & beyond 3.00

IV. Occupancy factor, characteristics and its value.—For the purpose of Clause (C) of
Section 88 of the Act, the occupancy factor and its value shall be as under : —
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Value for residential occupancy : —

(a) Value for self-residential

(b) Value for Let out residential

2 2.5
V. Value per Sq.mtr. for non-residential Occupancy :
A B C D E
Hotel Hotel having | Other Hotels, Shops, School, Godowns,
above built | built up area Bars, Colleges, Dhaba, Stall
up area of | between 1000 Restaurant, Education and Other
2000 Sq. to Banks, ATMs institutions, Types of
mtr., MNC | 2000 Sq. mtr. Show rooms, Offices, Hostel, | Properties not
Show and show room Call Centre, Hospital, | covered Under
Rooms and | above 1000 Sq. | Marriage Hall, Theatre, (AtoD)
Restaurants mtr. Travel Agency, Clubs,
Mobile Towers, | Paying Guest
Coaching House (PGs),
Centers Guest House
12 10 8 7 3

V. Use factor, characteristic and its value.—For the purpose of Clause (c) of Section 88

of the Act, the Value of use factor and characteristic of the unit(s) of Lands &
Buildings shall be as under : —

(i) Residential = 1.50

(i) Non-Residential = 2.50

VI. Method for calculation of ratebale value and Rate of property tax on the rateable
value of the unit of lands and Buildings.—Area (in Sq.mtrs) of a unit multiplied by
value of relevant factors of unit area method as mentioned above vide Clause 22 to 26
of these Bye-laws. The figure that will so come out, thereof shall be the net rateable
value of unit and property tax shall be charged on that net rateable value as under : —

Lands Building
@ rate of 12.50% for self-occupied residential
properties and non-residential properties in

whole Municipal area Zone-A.

Zone

Zone-A | @ rate of 10 % for lands

@ rate of 11.50% for self-occupied residential
properties and non-residential properties in
whole Municipal area Zone-B.

Zone-B | @ rate of 10 % for lands
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Form-F

(See Bye-laws 12)

Demand and Collection Register

Financial Year for the Year. . .....cooeeeemmmmne e,

UNP No.

ID No.

Name of Property

Name of Owner/Occupier

Correspondence Address

Unit Area Net Rateable Property Tax Amount of
Value Percentage General Tax
Residential
Let Out Residential
Commercial
Plot of Land
General [Rebate | Total |Previous |Interest| Net |Bill| Bill | Current | Rebate & | Arrear Interest |Receipt | Receipt | Current | Arrear |Credit | Remarks
Tax General | Arrear Amount | No. [issue | General |Remission |collection |Collection| No. Date |Balance | Balance
Tax | Amount Payable Date Tax Amount | Amount
Collection

9 ISTd AEd gHEdt fgdT o, SR, ar T, e ugwr
et <o : 801820 /2026 AN TRIR QIAT : 12—02—2026 I\ arig vl © 13—05—2026
5 foers Rig g3 w@o & == e, Fardl Mg oer1, STeer JJgel, Su—dsdid dai],

STl a1, fRATaeT e © grefiToT |

ERIE

1. 87 PR ST WY & <9 ST, AR T BIPIS, SIHER 9 Iu—dg¥d BRI, TTel
=qr fEo%o, 2. &1 3G ST |WYA =1 <d ST, FaRN 9 BIesl, SHER T Iu—dgdid HhbIN],
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ST =@ f@o%o, 3 Sl He Arercl WY #1 < ST, fardl Tia BIepTsl, SIher 9 Iu—aedrd
DDIRI, 57l =a1 fRolo, 4 Al wqgier 2N <@ ST, ARl Ta BILTSl, STHeR d Iu—agdlel
DHRI, STl =ar fEolo, S%ﬁﬁFWW%ﬁWW fare g Prepr, SPER 9
JU—Tedd DRI, STl a1 fRolo, 6 SMHA agen YA 21 wu¥ W7, Farfl Ta Srefiy,
SIHER g Iu—adgdlcl HdRI, Tl =a1 folo, 7 s difFer g2 =1 waE ST, fardl
IS, SIHER T IU—edd HHRI, Tar =41 fBobo, 8 1 s R AYx &N fdhed ST I%
qfu= g, Fardl T Brefisl, SPeR d Iu—dsdlel BRI, [STar @ar f@odo, 9. 51 du= s
AYF s e S S% Yfuvs 48, Mardl Ma Siepis, SIheR d Iu—degdid ddRT, [Tl der
f@odo, 10 #ell st <dl AT &0 fhed S0 IB YU R¥g, Fardl Ta SIepis, SHeR g
SU—dede FdbIN, Tl ar f@olo, 11 #ll wumm @1 g0 N faem S 9% qfiss g,
T T BIefTsl, STHeR 9 Iu—dsdlel BDHIRI, FTaT <ar fFolo, 12 ST AP <l g si
fhee ST S% YU RiE, AR T Siepisl, SHER g Sy—dsdid HoR1, RN =@r Zolo,
13 & 929 HAR I &1 R@ S, Faril 19 $HR1T SRS, SHER 9 IU—adgdrd HDHRI, el
Zql f@o%o, 14 21 o1e Yo WYH & YW R, AR T PIeLIS, SIHER 9 Iu—aedrd
PHRI, [TAT a1 f2odo, 15 #MHAT ART <41 uil =l I Rig , ARl 7/ $Iepis, SHeR g
SU-deid BoRI, [ =ar Bo¥o, 16, %ﬁﬂ?ﬁ@ﬂwé‘cﬁﬁﬂﬁ%ﬁﬁ% WWW
SIHER T SU—qEE HHRI, Rre =aT Bovo - ey |

ARG IS AHUH SMdT Wl WaMl [0 2 /3, WA TRR 152, 153, 154, 155, 156,
157, Tb<T1 6, YpaT TIGTAT 12—12—07 & TS YBTAl DD, DT SU—d8dl DeDHIRI, [Tl =,
e uaer |

SIRIFT Yrefi =¥ IMTERATER] BT IETeAd § AT dhR & 2 /3, GORT T7R 152, 153, 154,
155, 156, 157, fb<iT 6, Xepal dlaral 12—12—07 T TSl GBI DDHIRI, BT IU—dsdld BB,
RTeT =T, feArael Ueel @ ddhd™ dRar Tq SRERd ORI & | offd gmefl =R 3, 4, 5, 6,
7,10, 11, 12, 13 B IR—IR FHT NI B T | oifbT FF41 & dHle 81 8 1 I8 § |
NEEATEAY BT THIA B &I © & g8 99 DI I AR T | 81 8 Fhah 2 |

59 AW H HIARRY SHAT Bl qoliRd] $¥A8R IoiU, BAed gesl gR1 gfud fdhan
Srar ® b afe ol &1 39 9™ IRT BIS IoR /TRl 81 d 98 3RITeld" a7 dableldd
JTETd JMeNEER! fadld 13—05—2026 BT BINVR MBI I TARIST To HRAT AHAT © | eI
IR & IRA H (HIRG] HRIART A H A8 Sff BB AlBT THAEH SR & < gIiRd
PR fed SITE |

31TS1 el 09—04—2026 BT AR BXIIER T 37aTeld AlEX A SN 83 |

AER | FRIRT / —
TERIS FHTEdt fgda o,
HHRT, eI a1, fearad ueer|

9 3o 1 IR RiE SR, dedicieR Ud W& deldex WorT Siofl, oo,
T =T, RWTaS yST

(fRowo) CgraT |
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CRik|

M ST - yfoarar |

I JHEAT——TZATI UQel Y—Ioid AfAFTIH, 1954 B GRT 38(a) & A=id o Repre |
A GOl |

s AR Heve g3 o g9, AR Ta SRRI, 9T fher, dedia doell, e aw
(fRoW0) =1 TaTeAd &ol H MUY Ud—U3 IRR fhar 2 & @I J81 M MR ®Te, U P,
$ o9 PIs ¥ HoR HIEHAG Tul © Sldih o Rl i GeTd vy &I SfHr§al ay 2022—23
D WIdl HHI 64,94 H ITBI AMH HGR Tol B, Sl WEl 7 2| Uefl 7 SuRIGd AW B gowil
FRAM IR IR fhar 2 |

31 JUWRIG M BT GORI IR FAAEIRYT g 3fTH Sl bl $9 I[oUa SWIER g FATal
ERT |gfd fhan omar 2 6 afe & aafad &1 Sad M ORIl aR Bl IoR /YRS & df
SRl faId 18—05—2026 BT UK 10.00 doi $H FHEAT &I URAl v ARG BT I 3qdl
T 31fdrpa goie & Aregq | A7 (el Af¥aadT & Jegd ¥ 39 rad | ISURYT BIhR ok
T IR WHAT 7 | RGN @1 R § 7MW P gORI BRI B AW R HR A AT v
ARG UL AT 28—03—2026 ® I8 PBIg W SoRk /Yaxrol faarefig 7 8|

ST fRAId 17—04—2026 BT AR R T A ATl R ST fdoar 137 |

AER | EIETRT / —
AERID PholdeX Jord ofl,

epofl, frar =/ (Rovo) |

g arqrer At AR Rig o1gR, TedideR Ud Hea doidex UM Sof), \epf,
fSrerm =, Rwraa vow

s GRER {aIR g3 A1 gro, Farll T R, RO JoiR, dedid deon, fSrar =wr
(fRowo) CICU

M ST - yforarar |

ST JHeH.——IBHTI U Y—IToId JATTIH, 1954 DI ORI 38(a) b A=< Mord Reble H

A GOl |

(fRowo) = 3reTerd &S H YU URfA-Ua SRR fhar g f SHal 98 M MR $rs, Tdhd
IRAR e # YRR FAR ol & did oRa Rapls ffq Jerel e &1 SrHeal a9
2021—22 & ETAT HALT: 30,/38 H SAH 4 GAs g 91 &, o 981 9 2 | uefi 7 SwRrad Tm
B GORI HRA™ IR R B 2|

3T SWRIGT M BT ORI IR FAARRYT T A ST Pl §9 [oYd SWIBR 9 Gl
g1 gfad fear orar 2 6 afe foefht aafad &1 Saq M ol IR B8 SOR /TR &
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SRl fQATH 18—05—2026 BT UKT: 10.00 Foi $H FHEAT &I WAl g AfREIT BT ¥ qdl
T 1fdrpa gore @ Argd | A1 {6l AfdaadT & Jegd ¥ 39 e | SURYd BIaR Ioik
UTT HR FHal & | RSN & R § M B gIRI I 7g MMe¥ uRd R A AW ve
arrg Ueft srerfq 28—03—2026 & 918 B W SoR / YaxTel faaRei =7 80 |

o1 fedih 17—04—2026 DT BN SRR T AIBN AT gRT SN fhar 37 |

HIev | BT / —
TERID dHeldex rH o7,
wepoft, f5rerm =% (f2ovo) |

g arqrer At AR Rig o1gR, TedideR Ud Hed $oldex UM Sof), e,
ISCIRCISIRELIC RN

s bare g€ g Al 9 @e, Faril Wa wedl, R /oiR, desiid Ao, rear aw
(fRowo) BCICU

M ST - yforarar |

I JHEAT——TZATI U2l Yo AfATTIH, 1954 B GRT 38(a) & A=<id o Repie |
M GOl |

(fRod0) = ITaTerd Ol # AU URAT-UH SRR a1 § & SHEGT Fal M der $le, MR HTs
IR FHet URAR IGRER H S 1 ol & SIdid oRd RplS AATT JeTdl eall Bl SHEa]
IY 202324 B GIAT HAI: 1,/1 H IART A1 DA FAR Tof &, off Fal = g | ureft 7 Iwraa
A Bl GORI BRATT IR JJRIE BT 7 |

31 WG] M B FORI IN FAFEIRYT g 3fH Sl bl $9 IIoU5 STIER d FATal
gRT |gfd fan omar 2 6 afe & aafed &1 Sad M ORIl aR Bl IoRk /TR &
SRl faATH 18—05—2026 BT UK 10.00 o $H JHEAT &l WAl g AfREIT HU ¥ 3qdl
T 31fdrpa goie & Argq | A7 {6l AfSaadT & Jegd ¥ 59 el | SURYd BIdR Ioik
TSl HR FHal & | RSN & IR # M B gORI DI TG e R IR &I A vE
arrg Ueft srerfq 28—03—2026 & 918 B W SoR / YaxTel faaRei 7 80 |

Aot i 17—04—2026 B AR EWER T HIER =TT gRT SIRT fdoar ar |

HEv | FXRIRT / —
eI holdey YIH 2Auf
<Tepoft, e awr (fRovo) |
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9 37cTerd 31 I RiE TG d8UIdeR 9 SRIGN JUSIUDHRI, SU—dsdiel UTaldT,
fSrer =, fRare o

a1 S0 @ 24 A0 T8O /ATHH / SU—AB0 / TADT / 2026250, 251 fadi® : 07—04—2026

3N Gl HAR Y3 &1 <F 9, T T, SIHER IF<Tdl, Iu—dedlel detepl, forar =wm,
fearaer uewr T |

CEIL]
3 AT Td UM vamad 1), faes @os depft BEIGEICU

vy —< fafer ufase & IRT|

EXSRS FN[S! H UT SIS hH:

1. en oofiexur (B @ 99g) & [fecr el I/ & ded 93
H&T—HFW-B&D/CMO-CBA/2026-1558 Dated 23-01-2026.
2. WUY—UF

4.  JAUTIWT YHTT—YH

¥ ardesd ol Al FAR I S <F IS, A T, SHER RIS, Iu—dgdrd
detepT, FoTer =, fEaree uawr &l o oy fdsl Brell I g=mrgd e d <o 31 ¥ 8
TS 2 | IRV Y2dd ST ToihRuT RGRER # 37Tded BT S &l -1 gl & ofl Argar
IFER | 39 vy @ gie wuo—ud 9 ORI o RUIE S el siieRv o9 Ud 9y
STEHRY =T 7 3O FHOT—UF ST &6 23—01—2026 BT SIRI T3 & IH DI |

31d: FAARIRY Bl 59 AMCH & Argd ¥ Jud fbar omar 2 & o g AR gF 30
TH I, T TS, SIHER TR, IU—aqgdid dardl, Niar =, ffaEe uawr & o= fafy
12—09—1981 ST Ud HY TSIl AMTIH, 1969 &I &R 13(3) & WALl & =<id uardd o
[T Wl ferar STl TSRl (79 Ud 4¢Y) §RT Wl qol dR+ & Qe Uik b
S 21 3R fedl fl YR & BIS Uiy 8 O 98 39 I1eTald # Alfed (S¥A8R) & U A8 &
AR GIE 10.00 A AT 500 qo TH AT MURT GO HaT AHaT ¢ | FeiRa safy # smufxr 7
I B JRA H 3Macd A FGrld HAR YA S T I, M T, SIHER a0, SU—qgdIed
derel, Forar =, fRArd yesl @ o ff S sifiel & &R & ITee I UERid
|fYa wrared d TIRT &R 3T SR |

3ITST f&=h 07—04—2026 BT X BWIER T HIBX AQTeAd Aled SIRI gaTT |

AER | FRIRT / —
WERIS aHTEdl fadra siofl,

IY—dgdral detapl, forer = (fBowo) |
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9 37aTerd 4 I Rig 9 d8UIdeR 9 SRGN SUSIEHNI, SU—dsdiel Tl
fSrer =, fRare o

et o : 24 10 TB0 /AP /Y TS0/ ATDT / 2026253—254 fa=TT® : 07—04—2026

s DY FAR YF SN TRI, A GlS, SIHER 9o, Iu—adgdid dardl, Tar g,
fearer uewr 9T |

ERIE

3T SIdT G UTH Y=mad 9ol [aar @ve deon BRUGEIC

fovg —o=1 fafr ufde &= a7 |

EXSRS FN[S! H UT SIS hH:

1. Rfer ooliexv (G99 @ 99g) =8 Rfedr JPerl o & daied 93
J&T—HFW-B&D/CMO-CBA/2026-1557 Dated 23-01-2026.

2. FUA-TH

3. o Rure

4. YT JATT—U

R arrdes & b FAR el IR, M =TS, SIPER 9o, Iu—agdla deTal,
RTetT =T, fRamd Ueer &1 o= fafdr fh=i sRel & garad 1fierd § gof )" 9 38 7S ¢ |
memmﬂwﬂﬁaquqom\ﬂﬂaﬁﬁgsﬂéaﬁﬁwwaﬁaﬁ
g1 39 fAuy & g guy—ux @ o o9 RUIE S Rl goiiexl ST Ud 4g JAfEdR) =wn
T 3O YAOT-UF ST f3HTd 23—01—2026 HI TNT AT & IH Dl T |

31d: FAARY BT 39 AllCH & AgH 9 G [har Sien § 6 87 Iaw AR gF 50
IR, I S, SIHER oA, SU—dedld daddl, e =owr, Ramed uewr & o= fafer
10—03—1989 ST U HG USHHROT AfAFRIH, 1969 HI €RT 13(3) & U&=l & I<id d=mad o
[T ARG AT RTAT GSIdR0T (T Td Q) ERT AN Tol BT & 3MQel IiNd
S 21 3R fedl ff IR & BIS MUy 8 A1 98 39 I1eTald # Alfed (S¥A8R) & U A8 &
AR gaIg 10.00 A ATF 500 IO TH MU IMART o HRAT FhaT & | FeiRa srafy # amufr =
GTIﬁEI%“\j\mﬁaqum%ﬁﬂldwl CbHNH?[%ﬁﬂW Ma &S, SIHER 9, SU—dedlel deTPl,
RTetT =T, fRHmae ueer & o fafsr I=fud sifier@ & 5 &) & 31Mee T8 UarId arad
PRATA DI UIRT B QU SR |

3171 f&Hieh 07—04—2026 B T BHIER T HIER AaTeld Al STRI g3l |

AER | AR / —
FERId HTET fgdia ol
SY—dgdrel detdr, Rt @war (fRowo) |
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9 37cTerd #1 {IA g TG d8UIdeR 9 SRIGN SUSIEHNI, SU—dsdiel TPl
fSrer =, fRare o

oIt S0 : 24 0 B0/ ATAD /BU 80 / TADT / 2026265—66 fadid : 07—04—2026

JTAfeeT a9 <41 g &1 FaR, A FHUS, S[HER ded], SU—dgdldd daAdl, FTar =,
fearae gaw - arfe |

ERIk

M ST Ud U Uarad deabl, faary @ve Fefofl - yfaTaT |

vy —<1= fafer ufase & IRT|

oY 3qleld H T ST ShHT:

1. fen uofierur (B9 v 9g) g [afecr fferl o/ & ded U3
H&AT—HFW-B&D/CMO-CBA/2026-4372 Dated 03-03-2026.

2. TUA-UF

3. o Ruré

4. JUTIWT YHIT—YH

forgs armafaat a9 <dl gt 8 =eR, M §{US, STHER I$dl, Su—dgdid dardl, Tl
=], fRrae uewr @ o fafY f5E eroi | derad ofterd ¥ aof R | @ T R
ARUTERGHY AT S UOibRYl IFSRER # TdfeT Bl o ol 7 gAT © Sl MREgER
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Rrer =T, feamd uew

e /R / d8¥iTeT /e / 2026 IRIg UefY : 30—04—2026

IR GF 3N B, Farl T/ qEeeT DI, SIHER INYRI, dedid 9 Rfar =,
fedrere uar |

JTH ST T U Yarad RTSTYRT
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S IR H SU—AUSAGR (10) =TT & ST TSI ARI—1642 /2026, [3TH
18—03—2026 & ¥R W I S¥daol HA: 1 el doiaxer o1 Ud g g fafeen
BN =l & Bd T AT HFW-B&D/CMO-CBA/2026-4925, feis  10—03—2026,
YT, YT YHI—UH, Dl IMER P, Thedl Ihel YAUT—F Gy Ui s Juer {AaR
g3 s faereR, fFaml M9/ Geoell BieTd, STHER IOyRT, dediia d forar I, f%ﬂﬁl?{ SR
3O T&T B J Al 17—12—1994 =8l SR A UM AT JIGYRT & BRI AMerRg H
TS A g% B, Sife AR &St 8191 e ® gwfery eimded F TR faar ® fF St <rar
B g A &1 3 dErd YR & 5 MORER H g6l / Usiigd [haT S |

3d: FAATIRYT ST 1 39 $¥A8R §RT q(ad fhar Sirar & & umefl i §Rer HAR
s faersR, ErT Ta / Geodll BT, SIHER IGYRI, dedid g forer g%, fearad TR N AT
TIaT BT Jg Al 17—02—1994 &I ITH AT RISTYRT & ST /Hog AWelRd H &6l BRI dRT 3R
fY @1 IS IMURT & AT I8 TATATT AT dHTAd 3T+ JAMIRT TH ASTAT H SIASR & UBII
T UH A8 & MdR—4IdR gd8 10.00 | FRI 500 Io1 TP qof HRAl Faoal & | FiRa e@fy #
MUY = 3 @ JRa # urefl &1 9ol @ o9 fAfY & &5 a=71 & ey uika ax Iy
ST |

3ITST T 30—03—2025 BT A FEIER T AR RATI §RT SIRI Bl |

ATER | FXATEIRT / —
PRGN TUSIIHRNI T ATId TEHASR,

dedrel |ex aw T, fSrer @+ (f2ovo) |

9 I[ETeId dedleeR Ud eid |aEdT ye Sof, e,
el AeH, f7em s1RgR (fRovo)

3T Qj_ﬂag : 10—05—2026

s GR=R HAR T &1 geg W, Fardl 78 daig, diol gdld, dgdrd AeH, e
FARYR (fRovo) |

¥

SIMH oTd

a9 — g5 R 4 GERI I |

s GR=RX HAR 3 &1 geg W, Mardl 78 dais, | gdld, dedrd Ak, e
%ﬁ?g?(%ouo)%ﬁ?ﬁﬁw 04— 2ozsaﬁsvmaﬁﬁwmﬁm—wmﬂﬁﬁm%ﬁﬁwzﬁ
T @1 M SrTeTd " bl |ers, Aol gUid, dedid AeF, e gARYR ¥ gEg 9ol ©
IR AT S8 BT A g, I & & | ueft &1 we 2 f5 ug qW AW Sue fUar & ©
urefl o/ ORI HRATPR BUISI AT Aells, Aol golld, dedid A&, el 4RYR H U+
fOdT T M g9, M AT @TEdl o |

3T U STABR BRI M AT & Jfad far orar & fo afe fof afdq o SwRiad
it & U &1 M B SO BT IR P SR U4 YaRTSl & Al 98 IATAdd AT gahTeta
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ARG UBH 10—05—2026 91§ QIUEX 02.00 Iof HHM AR BIOR AT BIHR AT IO Y PR
HDHA 2| ANRI U= & a1e Bl e &1 UaRTS bifdel AHRIT T BT aT Uil & wreie—ud
TR A ORI R aID T IIRT PR Y 19 |

g 3YATR AR T G WX EIER ¥ 31T Q1% 09—04—2026 BT SRI BT |

AER | FAEIRT / —
TERIG HATET UH oy,
e, T gRYR (fRovo) |

9 3I<Teid deMMIeieR Ud Wed §HrEdl fgarg 2ol BasqR, fofenm wiver (f2ovo)

e g g3 & 7arg ¥M, AR q8Tel 9 |@iel SiErel, dedid TRYR, ST wirer
(fRowo) |

ERIE

SATH ST1dT

T3 dR1Y SR A1 IMoivd Rdble FeTdl SiErel, dedld BasyR, fS5er wiTsT, f2ovo |

vy —svdeR Toie oua f2ovo |

greff g e gF =N #arg ¥, Farfl 981 9 Aol SiRars], deviid Was, el sl
(fBovo) 7 URIM—ud [OIRT B fh SHHT M MR dre, Fdd RPIS I 3 ST H M
e g3 #a/g &9 2 ife 98 2| g Yo Rafe #gd Sarel @™, dedld hagqR o
IHHT A BRAMI A T8I TeId Tol BITSd ATl 8 AT & | Uil & ofded & wwed H
R IRIET <8, 29f u= wrefi |1y Fere 2 |

3d: 39 SIABR ol IoH 2090 §RT & M g @ &l uredl s sxaH R g3 si
AATg M, AR A2Ta 9 Ao SrErel, dgdiel BagyR, e TS, fRovo @ e aRIY gow]
M JTora Reapfe gua fear smar 2 6 afe fedt «ff =fdd &1 uefl & amaed IR a8 iRy
Bl al 98 9IaR U A8 ITITidd AT dhiaidd 39 BRI | BIOR 3B T MURT ol Hhrdl
FHAT B | DI AMURT Tof F B B GRA § IR go&n 99 & e uiRd &) g 1 |

31TST &1 09—04—2026 HT WX FXRIER Aled HAIER 3faTld A NI 83l |

AR | FXRIRT / —
ErId aHEdl fadg soft

TaeqR, T wiTer (fRovo) |

T QTN SHE BRIGRI SUSIOGRI SaTeTgd], dedia saremsd, forer siver (fRovo)

%4 0. e gepedn GLGERCNII
/C /2026 A ORI IO 3T 11—05—2026

3 ==aT X YA AR a1, Al ghedre] Ao digd, dedldl Sarergdl, foer drrsT
(fRowo) ogmeft |
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CRIE]

JATH ST-d

v ——urefar—uz 19 gowil Urefl g1 M g denr <, ARl Adbeare, Aol digd, dedid
ST, Tl BRTeT (fRoU0) ¥ 9 §o%d RdM = e U |

I8 WUz 9 gowdl uredl s ==l M gF dledor a1, ARl \dsarg, Aiel dred,
dediel SaTargl, el SiTer ([2oW0) o 59 <IRiTey H U 8IdR +aed [Har g fd I|adr
AW HETS Hhedre], Aol dalel, deurd Sarergddl, rer wirer  (fBovo) & o Jifierg
T]T JF 0T ST9 Tol B, Silfd Teld Gof © | aRad H IHPI Fel A el I Y3 AU I
2| 3G Rl U AW HEld Hhedle], Aol dalel, dedid saremqdl, e ST (f2ovo) &
RIS 3T # F=<T Y3 oI&dvl S & golY dgwal I Y3 oed TRT GOl hRarl arsdl & |

3d: SIABR XS0 [ZAT9A UQel JeAl GG 9 oRUF & Aegd  H SiEdr qr
R RedaRl @ gl &A1 Ser & & R {60 & SIRIF 7MW §oKil aR I SoR g
UARTS 8 dl 98 3l aRIg U=l 11—05—2026 I8 2.00 dol I Ihx UM 500 dol db A
AT # AT AT JhTeAd= IUAT TARTST SNSRI & AT § SR 8lhy U3 PR
HBAT T AT UHRBT HIATATE] A H ollg STdR A GO Gl DR B Q¥ SRl B QY
GG | 96 SURI Bls Soik / UaRTST Bifdel THRIT T 81T |

3ITST f&=Tid 10—04—2026 BT A TR T AGR ASTA §RT SINT aTT |

AR | FEIRT / —
TEIS AHTEAT TH 0y,

STl 7t sireT (fRovo) |

In the court of Assistant Collector 1st Grade and Executive Magistrate Dharamshala,
Distt. Kangra (H.P.)

Mr./Mrs./Ms. Savita Kumari d/o Late Devi Lal, r/o Village Kalyara, P.O. Naganpatt, Tehsil
Dharamshala, District Kangra (H.P.).

Vs.

1. The Gereral Public

2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

3. The Commissioner Municipal Corporation Dharamshala.

4. The Registrar, (Birth & Death)-cum-Panchayat Secretary, Concerned G.P.

v ——urel—u3 SR gRT 13(3) f2dm=et uewr ST Ud §g UsiiawvT AfafaH, 1969.

Mr./Mrs./Ms. Savita Kumari d/o Late Devi Lal, /o Village Kalyara, P.O. Naganpatt, Tehsil
Dharamshala, District Kangra (H.P.) 5 9 *T&Teid ﬁ grefAT—ux afed WT TR fear € &
BT o fadid 27—11—1999 BT TG PRI, sI0 ANTHUCC, SERIG eI H gAT =&T U]
THo 0 EFRITST / Hafed I garad | \rirH/ﬂ—g Golid A © | o o [y usiiegd fd S
% ey ¥ IR 39 AIfCH SER/FJE JA6l & §RI AR SFdl &l aur G
[T Bl giod fhar Srar g f6 afe {60 31 Savita Kumari d/o Late Devi Lal @1 57+ fafey
27—11—1999 USiIgpd fhd WM dN BIg YaRTel & Al 98 YA YaRIol 39 alad H fadid
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09—05—2026 P! JFATATT AT THTATT BIOR BIBR UL PR FHhdl 8 AT HATdd IAT—TF ST
fafYy uofiepd fbd S IR aeer ailRe &R {3 SIRAT |

ST fRAIdh 09—04—2026 BT AR EXER T HIER 3TETerd gIRT SIRT fdoam war |

ATER | EIETRT / —
HTIIBNT USRI,

gHeITe, Tl st (fRowo) |

In the court of Assistant Collector 1st Grade, Tehsil Dharamshala, Distt. Kangra (H.P.)
Case No- 712625/2026 Date of Institution: 03-03-2026
Case Type: Name Correction Peshi Date:

Amit Kumar s/o Late Suresh Kumar s/o Late Chandu Lal, r/o Village Ruhru, P.O. Gharoh,
Tehsil Dharamshala, District Kangra (H.P.) .. Applicant

Vs
General Public ..Respondent

urfeT U A §_$F1 under Section 37 of HP Land Revenue Act, 1954.

Amit Kumar s/o Late Suresh Kumar s/o Late Chandu Lal, r/o Village Ruhru, P.O. Gharoh,
Tehsil Dharamshala, District Kangra (H.P.) 7 9 3&Teld # WA U5 SRR f&ar & & su9a fOar
%1 M Chandu g &T&T &7 9™ Chanda Singh BT W8S AN BRIE & o AWl H Tol o
Safd IE fUaT BT |l A9 Suresh Kumar  &T&T &7 W&l M Chandu Lal 7 | fogTe 39 g9
%D Chandu alias Suresh Kumar  Chanda Singh alias Chandu Lal f&am 7 |

A T AICH & ARIA | AW SHarT a1 FRryd Rederl & gfaa fear Sar g 6
PR fHl @ SWad M ERN IR PIg SoR d TR @ a 98 feTies an u=h
11—05—2026 I TIUSY 3.00 91 3T TRATAT H JAATAT d IPhTeld JUAT TRTST JFENSTAERT &
HHET JURIT Bl U PR ADl & AAT Uefl BT M AT H5g H GOK B & AR
qRT R AT MG | IHD IR DIs QaRTSl 4 AT ST |

3TTST T 10—04—2026 BT A BEIER T AR §RT SINT §aTT |

AR | FXATEIRT / —
AEIS FHTEdT werd Siofl,
T, R BT (fRowo) |

In the court of Assistant Collector 1st Grade, Tehsil Dharamshala, Distt. Kangra (H.P.)
Case No- 712612/2026 Date of Institution: 03-03-2026
Case Type: Name Correction Peshi Date: 11-05-2026

Hari Lal s/o Sorma Ram, r/o Village & P.O. Sudher, Tehsil Dharamshala, District Kangra
(H.P.) .. Applicant
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VS
General Public ..Respondent

uref=T U A §'\5F“I under Section 37 of HP Land Revenue Act, 1954.

Hari Lal s/o Sorma Ram, r/o Ward No. 2, Village & P.O. Sudher, Tehsil Dharamshala,
District Kangra (H.P.) = 39 3aTeld # w91 93 SRR fdar g f& S9d1 9™ Hari Ram s/o
Sorma Ram #IETd ¥R UCAR I GUS & Gl AT § Tol © Sldih IHHT W&l 7 Hari Lal
s/o Sorma Ram © | forgrem s g% DY Hari Ram alias Hari Lal s/o Sorma Ram fopar ImU |

3T 39 AIfCH & ARIH ¥ M AT an FRa Redari & gfuaa fear omar & 6
IR el @1 IWad AW THRIT IR Pl SoR 9 TaRIl & a a8 fadie arra ueh
11—05—2026 I TIUSY 3.00 91 §F TRATAT H JAATAH d IPhTeTdd JUAT TaRTOT JFENSIER] B
AAET JURA BIx U R AHAT & 9T Wil &7 1 AIEdd aR # Govd Heed & MMy uIikd

PR QU SN | I¥d ISURTT Pls YRSl 1 FAT ST |
3151 fah 10—04—2026 DI AR BXIER T HIEX §RT SINI 83Tl |

AR | FXRIRT / —
TEG AT TAH S0,

gHeITe, Tl st (fRovo) |

In the court of Assistant Collector 1st Grade, Tehsil Dharamshala, Distt. Kangra (H.P.)

Case No- 712698/2026 Date of Institution: 16-03-2026
Case Type: Name Correction Peshi Date:11-05-2026
Bangali Ram s/o Kiru Ram, r/o Village & P.O. Bagli, Tehsil Dharamshala, District Kangra
(H.P.) .. Applicant
Vs
General Public ..Respondent

AT U= A §Wﬁ under Section 37 of HP Land Revenue Act, 1954.

Bangali Ram s/o Kiru Ram, r/o Village & P.O. Bagli, Tehsil Dharamshala, District Kangra
(H.P.) 1 39 3raTerd # UrfAr o5 SRR fhar © f6 S9a fUdar &1 M Kiru s/o Dittu AIgTel Bagli
$ ORG AWe@ H TS © Siafd I¥a AT BT el 9 Kiru Ram s/o Dittu & | fg™T 39
T @ Kiru alias Kiru Ram s/o Dittu f&ar g |

A T AICH & ARIA 9 AW SHar a1 FRyd Rederl & gfaa fear Sar g 6
IR el @I IWad 9 IR IR DI SoR 9 TRl & a a8 fadie arrg ueh
11—05—2026 DI TIUBY 3.00 g9 U —IIATTT H IIAATIT d dblefa- 3T TaRIST JLNE_N &
HHET SURIT BIBR UY B Fohdl & AT Uredl &1 19 Hlsldl Bagli § §OW &R & AR
qRT R AT TG | IHD IR DIs QaRTSl 4 AT SIYIT |

3151 fa=is 10—04—2026 B AR BXWIER 9 HIER §RI SN 83Tl |

AER | FXARIRT / —
TES AT TAH S0,
geITe, Tl st (fRowo) |
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In the court of Assistant Collector 1st Grade Tehsil Dharamshala, Distt. Kangra (H.P.)

Case No- 712666/2026 Date of Institution: 03-03-2026
Case Type: Name Correction Peshi Date:

Suresh Chand s/o Late Sh. Jai Chand, r/o Village & P.O. Sakoh, Tehsil Dharamshala,
District Kangra (H.P.) . Applicant

Vs
General Public ..Respondent

uref=T U A gTﬂT—ﬁ under Section 37 of HP Land Revenue Act, 1954.

Suresh Chand s/o Late Sh. Jai Chand, r/o Village & P.O. Sakoh, Tehsil Dharamshala,
District Kangra (H.P.) & $ 7qTeld # WRAT U5 SRR fhar € & S9@1 AW A la Sue Hioll
qPTE B ToTRT WeRg § Suresh Kumar s/o Late Sh. Jai Chand TS ® STafd SH®T Al A4
Suresh Chand s/o Late Sh. Jai Chand &| forgem 9 g9 ®¥d Suresh Kumar alias Suresh
Chand s/o Late Sh. Jai Chand f&3ar S0 |

3T 39 AIMCH & ARIH ¥ (W AT a1 FHa Redeari & gfua fear omar & &
PR el @1 IWad AW RN IR HIs SoR 9 TaRIGl 8 o a8 fedie arra ueh
11—05—2026 ®I TIYEX 3.00 g9 SH ~IRITHT H RIS d dblelcd JUAT URTST NSRRI B
FAT SURAT B UL IR Fhall o | AT Ufl BT 19 eIl IuNS H GO B D 3MQd

IRE PR AU QI | SHD SURI Dlg YaRTSl - 1 SIQT |

3ITST f&=ieh 10—04—2026 BT A BXIER T HIEX §RT SINI §aTl |

AER | FEIRT / —
TEISH AHTEAT TH oy,
gHeITe, foTel st (fRovo) |

In the court of Assistant collector-cum-Naib Tehsildar, Bharoli, Distt. Kangra (H.P.)

In the matter of :

Smt. Shashi Kala d/o Late Sh. Roshan Lal, r/o Bharoli Kutiara, Mouza Bharoli, Sub Tehsil
Bharoli, Distt. Kangra (H.P.) .. Applicant.

Versus
General Public .. Respondent.

Application of correction of Name under Section 37(2) of Land revenue Act., 1954.

Whereas Smt. Shashi Kala d/o Late Sh. Roshan Lal, r/o Bharoli Kutiara, Mouza Bharoli,
Sub Tehsil Bharoli, Distt. Kangra (H.P.) has submitted an application under section 37(2) of The
Land Revenue Act, 1954 alongwith all supportive documents such as Aadhar Card, PAN Card,
Jamabandi Parcha and Mark sheet of 10th class in the court of undersigned.
Wherein she stated that, she belongs to above mentioned address. Her name is written as Shashi
Kanta in the land/revenue record of Mohal Bharoli Kutiara, Mouza Bharoli which is wrong. Her
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original/correct name is “Shashi Kala”. Therefore, she request to correct her name as “Shashi Kala”
instead of Shashi Kanta in the revenue record of Mohal Bharoli Kutiara, Sub Tehsil Bharoli, as per
supportive documents enclosed by him with the application file.

Therefore, through this proclamation in gazette/leading newspaper, the general public is hereby
informed that, if any person having any objection for entry of correction in name of applicant, may
submit his/her objection in writing to this court before 12-05-2026. No Objection will be
entertained after prescribed period and application will be decided accordingly.

Given under my hand and seal of the Court on dated 16-04-2026.

seal. Sd/-
Assistant collector-cum-Naib Tehsildar,
Sub-Tehsil Bharoli, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Vipashit Sood aged 29 years s/o Sh. Vipan Kumar Sood, r/o Village Ward No. 6
Bohan, P.O. & Tehsil Jawalamukhi, Distt. Kangra H.P.

2. Pooja Rawat aged 29 years d/o Sh. Joginder Singh, r/o Village 62, Type Sector-2,
Naya Nangal, Rupnagar Punjab 140 126. _Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.
The above applicants have filed an application U/S 16 of Special Marriage Act, 1954 alongwith
affidavits and supporting documents in the court of undersigned in which they have stated that they
have solemnized their marriage on 24-11-2025 at Village 62, Type Sector-2, Naya Nangal,
Rupnagar Punjab and they are living as husband and wife since then, hence their marriage may be
registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 16-05-2026 at 11.00 A.M. The objection(s) after 16-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered according as per the
law prescribed.

Issued on this day 4th Day of April 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Kapil Dev aged 39 years s/o Sh. Kali Dass, r/o Village Bohan, P.O. & Tehsil
Jawalamukhi, Distt. Kangra H.P.

2. Preetee aged 28 years d/o Sh. Gireesh Kumar, r/o Kishanpur Trivani Colony, Ramghat
Road, Post Office & Tehsil Aligarh, Distt. Aligarh (U.P.) “Applicants.

Versus
General Public " Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application U/S 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 28-03-2026 at Mandir Mata Nagni, Bhatti, P.O.
& Tehsil Jawalamukhi, Distt. Kangra H.P. and they are living as husband and wife since then,
hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 16-05-2026 at 11.00 A.M. The objection(s) after 16-05-2026 at 11.00 A.M. will
not entertain by this office and then the marriage will be registered according as per the law
prescribed.

Issued on this 4th Day of April 2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

In the court of Assistant collector-cum-Naib Tehsildar, Bharoli, Distt. Kangra (H.P.)

In the matter of :

Case No: 822276/26 Next Hearing Date: 21-05-2026

Smt. Asha Sharma w/o Sh. Subhash Chand, r/o Ambotu, P.O. & Tehsil Bharoli, Distt.

Kangra (H.P.) .. Applicant.
Versus

General Public .. Respondent.

Application of correction of Name under Section 37(2) of Land revenue Act., 1954.

Whereas Smt. Asha Sharma w/o Sh. Subhash Chand, r/o Ambotu, Mouza Bharoli, Sub-
Tehsil Bharoli, Distt. Kangra (H.P.) has submitted an application under section 37(2) of The Land
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Revenue Act, 1954 alongwith all supportive documents such as Aadhar Card, PAN Card and
Jamabandi Parcha in the court of undersigned.

Wherein she stated that, she belongs to above mentioned address. Her name is written as
Asha Dutta in the land/revenue record of Mohal Ambotu, Mouza Bharoli which is wrong. Her
original/correct name is “Asha Sharma”. Therefore, she request to correct her name as “Asha
Sharma” instead of Asha Dutta in the revenue record of Mohal Ambotu, Sub Tehsil Bharoli, as per
supportive documents enclosed by him with the application file.
Therefore, through this proclamation in gazette/leading newspaper, the general public is hereby
informed that, if any person having any objection for entry of correction in name of applicant, may
submit his/her objection in writing to this court before 20-05-2026. No Objection will be
entertained after prescribed period and application will be decided accordingly.

Given under my hand and seal of the Court on dated 21-04-2026.

seal. Sd/-
Assistant collector-cum-Naib Tehsildar,
Bharoli, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Surinder Kumar aged 66 years s/o Sh. Gian Chand, r/o Village Kalru Kalan, P.O.
Kathog, Tehsil Jawalamukhi, Distt. Kangra H.P.

2. Asha Devi aged 59 years d/o Sh. Uttam Chand, r/o V.P.O. Guler, Tehsil Haripur, Distt.
Kangra H.P. . .Applicants.

Versus
General Public .. Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application U/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 25-04-1987 at Village Kalru Kalan, P.O.
Kathog, Tehsil Jawalamukhi, Distt. Kangra H.P. and they are living as husband and wife since
then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 26-05-2026 at 11.00 A.M. The objection(s) after 26-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered according as per the
law prescribed.
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Issued on this 17th Day of April 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Pankaj Kumar aged 34 years s/o Sh. Makhan Singh, r/o Village Sunehtar, P.O.
Gagruhi, Tehsil Jawalamukhi, Distt. Kangra (H.P.).

2. Jyoti Kumari aged 18 years d/o Sh. Mithun Ram, r/o Village Bhelwn, Ward No. 9,
P.O. Ajgeba, Distt. Saharsa (Bihar) . .Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application U/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 23-12-2025 at Village Bhelwn, Ward No. 9,
P.O. Ajgeba, Panchayat Ajgaiba, Distt. Saharsa (Bihar) and they are living as husband and wife
since then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 28-05-2026 at 11.00 A.M. The objection(s) after 28-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered according as per the
law prescribed.

Issued on this 17th Day of April 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Rahul Roy aged 29 years s/o Sh. Prittam Singh, 1/0 Village Ward No.2, Sihorbala, P.O.
Bhatwain, Tehsil Khundian, Distt. Kangra (H.P.).

2. Tamanna aged 21 years d/o Sh. Tota Ram, r/o Village Basantpur, Tehsil Sunni, Distt.
Shimla (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.(Intended
Marriage)

The above applicants have filed an application U/S 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intentd to be solemnized their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 28-05-2026 at 11:00 A.M. The objection(s) after 28-05-2026 at 11.00 A.M.
will not be entertained by this office and then the marriage will be registered according as per the
law prescribed.

Issued on this 17th Day of April 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra H.P.
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Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner, Kullu,
District Kullu (H.P.)

1.  Sh. Shubham Tandon s/o Sh. Sumer Kumr, r/o House No. 337, Ward No. 11, Shashtri
Nagar, P.O. Dhalpur Kullu, Tehsil & District Kullu, H.P.

2. Smt. Kanta Devi d/o Sh. Laje Ram, r/o Village Kashmati, P.O. Bhuthi, Tehsil &
District Kullu, H.P.

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Sh. Shubham Tandon s/o Sh. Sumer Kumr, r/o House No. 337, Ward No. 11, Shashtri
Nagar, P.O. Dhalpur Kullu, Tehsil & District Kullu, H.P. & Smt. Kanta Devi d/o Sh. Laje Ram, /o
Village Kashmati, P.O. Bhuthi, Tehsil & District Kullu, H.P. have filed an application alongwith
the affidavits in the office of undersigned stating therein that they have solemnized their marriage
on 25-05-2025, but marriage has not been found entered in the records of Registrar of Marriage,
Gram Panchayat Kalehali, in Tehsil Bhunter, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.
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Issued under my hand and seal of the court today on 16th April, 2026.

Seal. Sd/-
(ASHWANI KUMAR),

District Registrar (Marriages)-cum-ADC,

Kullu, District Kullu (H.P.).

Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner, Kullu,
District Kullu (H.P.)

1. Sh. Nirat Ram s/o Sh. Parma Nand, r/o Village Kalu Ruaad, P.O. Neoli, Tehsil &
District Kullu, H.P.

2. Smt. Neetu d/o Sh. Suresh Chand, r/o V.P.O. Kais, Tehsil & District Kullu, H.P.

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
199¢.
Sh. Nirat Ram s/o Sh. Parma Nand, r/o Village Kalu Ruaad, P.O. Neoli, Tehsil & District
Kullu, H.P. & Smt. Neetu d/o Sh. Suresh Chand, r/o V.P.O. Kais, Tehsil & District Kullu, H.P.
have filed an application alongwith the affidavits in the office of undersigned stating therein that
they have solemnized their marriage on 27-11-2025, but marriage has not been found entered in the
records of Registrar of Marriage, Gram Panchayat Chatani, in Tehsil Kullu, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 21st April, 2026.

Seal. Sd/-
(ASHWANI KUMAR),

District Registrar (Marriages)-cum-ADC,

Kullu, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.)

1. Sh. Mayank Sharma s/o Sh. Rajeev Sharma, r/o Himalayan Vista Cottage behind
Chandermukhi Cottage Aleo New Manali, Tehsil Manali, District Kullu, H.P.

2. Ms. Hitomi Sharma d/o Sh. Hiroshi Kume, r/o 1-8, Chuo Town City Iwakura,
Nationality Japan Passport No. TM1941083.
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Versus

General Public .. Respondent.
Subject.—Notice under Special Marriage Act.

Sh. Mayank Sharma s/o Sh. Rajeev Sharma, r/o Himalayan Vista Cottage behind
Chandermukhi Cottage Aleo New Manali, Tehsil Manali, District Kullu, H.P. and Hitomi Sharma
d/o Sh. Hiroshi Kume, /0 1-8, Chuo Town City Nationality Japan Passport No. TM1941083 have
filed and application alongwith the affidavits in the court of the undersigned stating therein that
they have solemnized their marriage on 01-12-2025 and requested to register the same under
Special Marriage Act, before taking further action in the said application, objection from the
general public are invited for the registration of this marriage through this notice that if anyone has
any objection regarding the registration of this marriage under Special Marriage Registration Act,
they can file their objection personally or in writing before the court of the undersigned within 30
days from the publication of this notice.

Issued under my hand and seal on the court today on 17th April, 2026.

Seal. Sd/-
(GUNJEET SINGH CHEEMA),

Mrriage Officer-cum-SDM,

Manali, District Kullu (H.P.).
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In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar, Shimla

(R),
District Shimla (H.P.)

Smt. Shakuntla Devi d/o Sh. Charan Dass, Village Panti, P.O. Rouri, Tehsil & Distt. Shimla
(H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Shakuntla Devi d/o Sh. Charan Dass, r/o Village Panti, P.O. Rouri, Tehsil &
Distt. Shimla (H.P.) has filed an applicantion alongwith affidavit in the court of undresigned under
section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of her named
Smt. Shakuntla Devi d/o Charan Dass Village Panti, P.O. Rouri, Tehsil & Distt. Shimla (H.P.) in
the Secy,-cum-Registrar (Birth & Death), Gram Panchayat Dudhalti, Tehsil and District Shimla.
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S1. Name of the family members Relation Date of Birth
No.
1. Shakuntla Devi Self 13-06-1948

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in to the Secy,-cum-Registrar, (Birth & Death), Gram
Panchayat Dudhalti, Tehsil and District Shimla (H.P.) may file their claims/objections on or before
one month of publication of this notice in Govt. Gazette, in this court failing which necessary
orders will be passed.

Issued today on 08-04-2026 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate cum-Naib,
Tehsildar Shimla (R), District Shimla (H.P.).

In the Court of Sh. Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Sh. Mahesh Ram s/o Sh. Bhagat Ram, r/o Village Shari, P.O. Anji Brahmana, Tehsil &
Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Sh. Mahesh Ram s/o Sh. Bhagat Ram, r/o Village Shari, P.O. Anji Brahmana,
Tehsil & Distt. Shimla (H.P.) has submitted an applicantion alongwith a Non-Availability
Certificate issued by the Registrar, Birth & Death Gram Panchayat Thari, Shimla, Distt. Shimla
(H.P.) before this court under Section 13(3) of the Registration of Birth and Death Act, 1969,
seeking permission to enter date of birth as 16-10-1990 in the records of the Registrar, Births &
Deaths, Gram Panchayat Thari, District Shimla (H.P.).

SI. Name of the family members Relation Date of Birth
No.
1. Mahesh Ram Self 16-10-1990

Hence, this proclamation is issued to the general public with directions if any person has
any objection/claim with regard to the entry of the date of birth of the above named person in the
Registrar, Birth & Death, Gram Panchayat Thari Shimla, District Shimla (H.P.) he/she may file
such objections in the court on or before one month of publication of this notice in Government
Gazette. Failing which, the matter shall be proceeded with and necessary orders shall be passed in
accordance with law.

Issued today 27-03-2026 under my signature and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).
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In the Court of Sh. Daya Nand Sharma, Executive Magistrate Grade 2nd, Rohru,
District Shimla (H.P.)

In the mattre of :

Smt. Sharda Devi d/o Sh. Kaunl Ram, r/o Village Sainji, P.O. Samoli, Tehsil Rohru, Distt.
Shimla (H.P.).

Versus

General Public .. Respondent.
Subject.—Application Under Section 13(3) of the birth & Death Registration Act, 1969.

Whereas, Smt. Sharda Devi d/o Sh. Kaunl Ram, r/o Village Sainji, P.O. Samoli, Tehsil
Rohru, Distt. Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter Date of Birth
of her Sharda Devi (20-07-1974) in the record of Birth Register, of Gram Panchayat Samoli.

Now therefore objection are invited from the general public, that if anyone has any
objection regarding to enter the Date of Birth of Sharda Devi they should appear before the court of
undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 04 April, 2026.

Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate Grade 2nd,

Rohru, District Shimla (H.P.).
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In the Court of Sh. Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Smt. Nirmala d/o Lt. Sh. Ganga Ram, r/o Village Kyar, P.O. Chailly, Tehsil & Distt. Shimla
(H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Nirmala d/o Lt. Sh. Ganga Ram, r/o Village Kyar, P.O. Chailly, Tehsil &
Distt. Shimla (H.P.) has submitted an applicantion alongwith a Non-Availability Certificate issued
by the Registrar, Birth & Death Gram Panchayat Chailly Shimla, Distt. Shimla (H.P.), before this
court under Section 13(3) of the Registration of Birth and Death Act, 1969, seeking permission to
enter date of birth as 17-01-1966 in the records of the Registrar, Births & Deaths, Gram Panchayat
Chailly, District Shimla (H.P.).
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S1. Name of the family members Relation Date of Birth
No.
1. Smt. Nirmala Self 17-01-1966

Hence, this proclamation is issued to the general public with directions if any person has
any objection/claim with regard to the entry of the date of birth of above named person in the
Registrar, records of the Birth & Death, in Gram Panchayat Chailly Shimla, District Shimla (H.P.)
he/she may file such objections in the court on or before one month of publication of this notice in
Government Gazette. Failing which, the matter shall be proceeded with and necessary orders shall
be passed in accordance with law.

Issued today 10-04-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Executive Magistrate, Rohru, District Shimla (H.P.)

In the matter of :

Sh. Lekh Raj s/o Sh. Dila Ram, r/o V.P.O. Karasa, Tehsil Rohru, District Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

Whereas, Sh. Lekh Raj s/o Sh. Dila Ram, r/o V.P.O. Karasa, Tehsil Rohru, District Shimla
(H.P.) has filed an application alongwith the affidavit in the court of the undersigned under section
13(3) of the Birth & Death Registration Act, 1969, to enter Date of Death of his mother Smt. Bimla
Devi (03-04-1992) in the record of Birth Register of Gram Panchayat Karasa.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the Date of Death of Smt. Bimla Devi (03-04-1992) they should appear
before the court of undersigned within 30 days from the publication of this notice, either personally
or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this  April, 2026.

Seal. Sd/-
Executive Magistrate,
Rohru, District Shimla (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Arun Michael Dean, age 48 years s/o Sh. Sunil Irwin Deans, r/o Deans Cottage, Hari
Nagar Shimla, Tehsil & District Shimla, Himachal Pradesh-171 005.

2. Goldy William aged 49 years d/o Sh. G.S. William, r/o B-33, Shishu Gyan Mandir KE
Samne, Azad Nagar, Bhilwara, P.O. Bhilwara, District Bhilwara, Rajasthan-311 001 at present
Goldy Dean w/o Arun Michael Dean, age 48 years s/o Sh. Sunil Irwin Deans, r/o Deans Cottage,
Hari Nagar Shimla, Tehsil & District Shimla, Himachal Pradesh

Versus

General Public

Registration of marriage under Section 15 os the Special Marriage Act, 1954

Arun Michael Dean, age 48 years s/o Sh. Sunil Irwin Dean, r/o Deans Cottage, Hari Nagar
Shimla, Tehsil & District Shimla, Himachal Pradesh and Goldy william aged 49 years d/o Sh. G.S.
William, r/o B-33, Shishu Gyan Mandir KE Samne, Azad Nagar, Bhilwara, P.O. Bhilwara, District
Bhilwara, Rajasthan at present Goldy Dean w/o Arun Michael Dean, age 48 years s/o Sh. Sunil
Irwin Dean, r/o Deans Cottage, Hari Nagar Shimla, Tehsil & District Shimla, Himachal Pradesh
have filed application alongwith affidavits in the court of the undersigned stating therein that they
have solemnized their marriage on 30-05-2003 and are living togther as husband and wife since
then, but the marriage has not been found entered in the records of Registrar of Marriage of Gram
Panchayat concerned/Municipal Corporation Shimla and marriage be registered under the Special
Marriage Act, 1954.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before the court of undersigned on or before one month of publuication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 20-04-2026.

Seal.
Sd/-
Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate,
Shimla (Rural) District Shimla (H.P.).
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Before the Court of Sh. Surinder Chandel, Executive Magistrate & Naib-Tehsildar Mamlig
Sub-Tehsil Mamlig, District Solan, Himachal Pradesh

Case No. : 04/2026 Dated of Institution : 12-02-2026

Smt. Vidhya Devi d/o Sh. Sukh Ram, r/o Village Bhalawag, Post Office Janedghat, Tehsil
Junga, District Shimla, H.P.-173 217.

Versus

General Public

Application under section 13(3) of the Registration of Births and Deaths Act, 1969 and Rule
9(3) of the Himachal Pradesh Regisration of Births and Deaths Rules, 2003.

Smt. Vidhya Devi d/o Shri Sukh Ram and w/o Late Shri Rajesh, r/o Village Bhalawag, Post
Office Janedghat, Tehsil Junga, District Shimla, H.P. Applicant to get her date of birth registered as
03-04-1985 at her place of birth in Gram Panchayat Chhausha, Sub-Tehsil Mamlig.

Therefore, notice is hereby given to the general public that Smt. Vidhya Devi wishes to
register her date of birth as 03-04-1985 in the birth register of Gram Panchayat Chhausha. If any
person has any objection regarding this registration, he/she may submit the objection in writing or
orally, personally or through counsel, before the undersigned court within 30 days from the date of
publication of this notice.

If no objection is received within the stipulated period, appropiate orders shall be passed in
this matter as per rules.

Issued under my hand and seal of the Court on this 06th day of April, 2026.

Seal. Sd/-
(SURINDER CHANDEL),

Executive Magistrate Mamlig,

District Solan (H.P.).
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In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Sh. Lagan Singh s/o Late Sh. Mohan Singh, r/o Village Molo Kalan, P.O.
Oachghat, Tehsil and District Solan, (H.P.) and Smt. Shanti Devi dauthter of Sh. Ram Rattan,
resident of Village Dharseri, P.O. Bharti, Tehsil and District Solan, (H.P.) and wife of Shri Lagan
Singh, after marriage resident of Village Molo Kalan, P.O. Oachghat, Tehsil and District Solan,
(H.P.) have filed an application for the registration of their marriage, which was solemnized on
12-12-2000 and they have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Sh. Lagam Singh and Smt. Shanti Devi were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of duly solemnized between the above parties i.e.
Sh. Lagam Singh and Smt. Shanti Devi, they may file their written objections and appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuance of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 16th day of April, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).

9 37eTed ol ST PV, RGN ITSIODHRI, SU—T8dd IaIT,
fSrer RAR (RRowo)

9 BT :

sy gF A1 M, FEril I sierel, UM UEd sielel, Su—dsdid JIA8Ie,
e RIER, fearerer geer |

ERIE
SAH ST-d

a7 —SREAT SR—YRT 13(3) ST Td Fg RISTELIBROT SRAIH, 1969.

s gl g Al MESl, Faril I siersl, UM UErd sieel, Su—dsdid JIA8Ie,
fore RRER, BHMEe yoe &1 Jrded Rier IRDRER (G vd 99Y) vd g b siiar
AT @& YF HHId HFW-N/ST/B&D/Delayed Cases/2025-15743, dated 17-03-2026 S 9




ST, feATaet Ucel, 06 HS, 2026 /16 d9IRd, 1948 2425
PRI H HRIBRI ITSTOBRNT Realls & UF  HHid  dofo /ex /2025165, fadAi®
06—04—2026 & ERT UTK 83M & forad urefl o=l o= fafdr 21—12—1990 &I WM G=mId STdhT=el
D ST T JG USHPRUT RGRER H &6l AT drsdl © | SraaT Rels waad H g6l 781 fdhar
T 7| el gie g Uil 9 odeT—ud HY & §O%l, UUF 10, 3MUR dls, URAR dhd
SR o far g dor e IR (T vd ) @ g fafdar siftery Ared, e
RIRAR gRT S+l Aegfar TR @1 2 |

31T IR B 3 FIASR gRT qfod fhar Srar 2 & uarer g3 s I, framh
U STHTSl, TTH GARIT SThlsl BT o T 21—12—1990 &I ITH T sThl-s!, A WS
Rreas ® Ry © Af¥erg § ol &)1 IR PR Bl &I oMUy & o a8 sMreds AT
Tl AT MURT T TTAT 39 IMETAd H feHAId 09—05—2026 AT 5.00 I91 dH Tof HRAT bl
2| FaiRa sm@afd # amufy 9 oM & JRa # wrelf yarer g3 s I @1 5 fafdr 21—12—1990
DI UM YR Sblsl, [dhrd e Ricells & T Ud J& 3WeRd H Tol B & AT TR
WY o U 7 UoidTel @ Wik $R Ay ST |

ST feT 09—04—2025 BT B BXAER T HIATIT HIBY 3TeTeld gRT SN fhar 137 |

ATER | EIETRT / —
BHRIBN] TUSIEBNI,

Iu—dedd Iere, e RRAER (o 9o) |

Before Sh. Ravinder Kumar Sisodiya Executive Magistrate, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Smt. Savita Devi d/o Sh. Prem Singh, r/o Village Gulabgarh, P.O. Kotribyas, G.P. Kundion,
Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh

Versus

General Public

Subject.—Regarding delayed Registration of Birth and death under section 13 (3) of Birth and
Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, an application of Smt. Savita Devi d/o Sh. Prem Singh under section 13 (3) of
Birth and Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003
alongwith affidavit and other relevant documents has been received in this office from the office of
District Registrar (Birth & Death)-cum-Chief Medical Officer, District Sirmaur at Nahan, H.P. vide
their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-10711 dated 21-11-2025 for entering
her name and date of birth i.e. 01-07-1970 in the birth and death register of G.P. Kundion, Distt.
Sirmaur H.P. which could not earlier registered in the relevant registre of G.P. Kundion, Distt.
Sirmaur H.P.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Savita Devi d/o Sh.
Prem Singh, r/o Village Gulabgarh, P.O. Kotribyas, Tehsil Paonta Sahib, District Sirmaur,
Himachal Pradesh may submit their objection in writing or appear in person in this court on or
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before 16-05-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 16 day of April, 2026.

Sd/-

Seal. (RAVINDER KUMAR SISODIYA),
Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

Before Sh. Ravinder Kumar Sisodiya Executive Magistrate, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Shri Vakil s/o Sh. Hamid, r/o Rampurghat, Tehsil Paonta Sahib (G.P. Bhungarni), District
Sirmaur, Himachal Pradesh

Versus
General Public

Subject.—Regarding delayed Registration of Birth and death under section 13 (3) of Birth and
Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, an application of Shri Vakil s/o Sh. Hamid, r/o Rampurghat under section 13 (3)
of Birth and Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003
alongwith affidavit and other relevant documents has been received in this office from the office of
District Registrar (Birth & Death)-cum-Chief Medical Officer, District Sirmaur at Nahan, H.P. vide
their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-12343 dated 31-12-2024 for enterimg
his daughter name Jinat and her date of birth i.e. 15-04-2021 in the birth and death register of G.P.
Bhungarni, Distt. Sirmaur H.P. which could not earlier registered in the relevant registre of G.P.
Bhungarni, Distt. Sirmaur H.P.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Jinat d/o Sh. Vakil, r/o
Rampurghat, Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh may submit their objection
in writing or appear in person in this court on or before 16-05-2026 at 10.00 A.M., failing which no
objection will be entertained after expiry of date.

Given under my hand and seal of the court on this day of 2026.

Seal. Sd/-
(RAVINDER KUMAR SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).
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Before Sh. Ravinder Kumar Sisodiya Executive Magistrate, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Smt. Shyama Devi d/o Sh. Jalam Singh, r/o Village Dighali, P.O. Rajpur, G.P. Rajpur,
Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh

Versus
General Public

Subject.—Regarding delayed Registration of Birth and death under section 13 (3) of Birth and
Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, an application of Smt. Shyama Devi d/o Sh. Jalam Singh under section 13 (3) of
Birth and Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003
alongwith affidavit and other relevant documents has been received in this office from the office of
District Registrar (Birth & Death)-cum-chief Medical Officer, District Sirmaur at Nahan, H.P. vide
their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-14834 dated 25-02-2026 for entering
her date of birth i.e. 01-04-1981 in the birth and death register of G.P. Rajpur, Distt. Sirmaur H.P.
which could not earlier registered in the relevant registre of G.P. Rajpur, Distt. Sirmaur H.P.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Shyama Devi d/o Sh.
Jalam Singh, r/o Village Dighali, P.O. Rajpur, G.P. Rajpur, Tehsil Paonta Sahib may submit their
objection in writing or appear in person in this court on or before 18-05-2026 at 10.00 A.M., failing
which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17th day of April, 2026.

Seal. Sd/-
(RAVINDER KUMAR SISODIYA),

Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

Before Sh. Ravinder Kumar Sisodiya Executive Magistrate, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Smt. Paramjeet Kaur d/o Sh. Dhani Ram, r/o Village Bhungarni, P.O. Shivpur, Tehsil
Paonta Sahib, District Sirmaur, Himachal Pradesh
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Versus

General Public

Subject—Regarding delayed Registration of Birth and death under section 13 (3) of Birth and
Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, an application of Smt. Paramjeet Kaur d/o Sh. Dhani Ram under section 13 (3) of
Birth and Death Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration Rule, 2003
alongwith affidavit and other relevant documents has been received in this office from the office of
District Registrar (Birth & Death)-cum-Chief Medical Officer, District Sirmaur at Nahan, H.P. vide
their office letter no. HFW-N/ST/B&D/Delayed Cases/2025-16218 dated 27-03-2026 for entering
her date of birth i.e. 01-07-1965 in the birth and death register of G.P. Bhungarni, Distt. Sirmaur
H.P. which could not earlier registered in the relevant registre of G.P. Bhungarni, Distt. Sirmaur
H.P.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Paramjeet Kaur d/o Sh.
Dhani Ram, r/o Village Bhungarni, P.O. Shivpur, Tehsil Paonta Sahib may submit their objection
in writing or appear in person in this court on or before 18-05-2026 at 10.00 A.M., failing which no
objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 18th day of April, 2026.
Sd/-
Seal. (RAVINDER KUMAR SISODIYA),
Executive Magistrate,
Paonta Sahib, District Sirmaur (H.P.).

9 3rqTeld e qHrEdr, fgaia sl giger wifee, Rrem RrAR (Rowo)
foRTer TR ARG HoTwaT ARG BT
IA GHEAT—HAT T4 TIN5 M [WHU T Ui S GRoid (g, Al T gwaren

FAyTe, degdlel uiger Arfed, et RiRAR (fBovo) |

ERIR|
M oId

T3 —ITora AfAFTT @ arT 37(1) & T AW RN IR |

ST FPRTelr <41 g1 i JM w@wy 9 gl 1 gRolg [{¥g, el Ta gearel |anmre,
dedlel uiger Arfed, el RRAR ([Rodo) &1 UFT—u3 79 Adhe SHE=<] IoiRd AT ToTde
(UeaR I 3fSilell), URAR Fhel, TR Hls, A b 9 UgAM—Ud (IRA Fai== smamT)
AT 59 M ¥ UK Bar &, b Ao Ioted | Uiy &1 9/ 99l <1 So1 3 Silfd ITeid
TSl g | Safe uTlRRr &1 |E AW e <dt g I W@y B, O wiidian uear g9 swilel &
RIGIE U IS H 370 3 Sdall @ galdd FHer <dl gal M Wwy g6l bRarl sl
=




ST, feATaet Ucel, 06 HS, 2026 /16 d9IRd, 1948 2431

Tfh IIT UHIUT IR BIEM AT HHATRAT | HRals TS aAT BHGH § efig HHanRal
ERT qaTfds Rere gORIT 7 RIBIReT & 3 |

31d: AIATIRYT BT 3 SIAER & A% gfud fHar oiar 2 f6 aft 39 ar ol a1 @
W/Wﬁﬁﬂ%’ﬁ?ﬁﬁﬂ—%—m%aﬁqﬁ1oa@fﬂfﬁmmtﬁ A prifead #
eIl gl Rerd uiaer Afed § STeiad T dhlefad ATHR gol HRdl Fhdl & MuiRa erafer #
MU U1 = B9 ® GRd H UdA—ux el <dl gEn ol kM ey 9 ueh S ol [E
AT T geaTen HarTe R AR Sl Wd | Al Sl |

Mol feih 16—04—2026 DT BN BEIER T HIATTT AN 3STold gRT SN fhar 3T |

AR | FXARIRT / —

qiaer Arfed, e RRAR (%ouo)

CORRECTION OF NAME

I, Kusum Bhagra w/o Sh. Anil Kumar Bhagra, r/o 5/4 Kishore Bhawan, Near Hotel Samrat,
Mall Road, G.P.O. Shimla, Tehsil & District Shimla (H.P.) declare that my name has been recorded
in Aadhar Card as Kusum Bhagra and in some other documents my name has been entered as
Kusum Sood. Whereas my correct name is Kusum Bhagra. All concerned please may note.

KUSUM BHAGRA

w/o Sh. Anil Kumar Bhagra,

r/o 5/4 Kishore Bhawan, Near Hotel Samrat,
Mall Road, G.P.O. Shimla,

Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Shanti Devi w/o Late Sh. Salku, r/o Village Gehal, P.O. Korag, Sub-Tehsil Haripurdhar,
District Sirmaur (H.P.) declare that in my Aadhar Card my name is entered as Santi Devi w/o
Sh. Salik Ram which is incorrect. Whereas my correct name is Shanti Devi w/o Sh. Salku. All
concerned please note.

SHANTI DEVI

w/o Late Sh. Salku,

r/o Village Gehal, P.O. Korag,

Sub-Tehsil Haripurdhar, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Rakesh Kumar Sood s/o Sh. Jai Lal Sood, r/o 14/1, New Building Rakesh Bhawan, Near
Gupta Cottage, Corstaphan Estate, Shimla (H.P.) declare that I have changed my name from
Rakesh Kumar to Rakesh Kumar Sood. I shall be known as Rakesh Kumar Sood for all purposes in
future. All concerned please note.

RAKESH KUMAR SOOD

s/0 Sh. Jai Lal Sood,

r/o 14/1, New Building Rakesh Bhawan,

Near Gupta Cottage, Corstaphan Estate, Shimla (H.P.).

CORRECTION OF NAME

I, Suresh Kumar s/o Sh. Ran Singh, r/o Village Dasakna, P.O. Korag, Sub-Tehsil
Haripurdhar, District Sirmaur (H.P.) declare that my daughter’s name is wrongly entered in her
Aadhar Card as Aadadhya whereas her correct name is Aaradhya. All concerned please note.

SURESH KUMAR

s/o Sh. Ran Singh,

r/o Village Dasakna, P.O. Korag,

Sub-Tehsil Haripurdhar, District Sirmaur (H.P.).

CHANGE OF NAME

I, Pitamber Singh s/o Sh. Bhime Ram, r/o Village & P.O. Panjain, Tehsil Bali Chowki,
District Mandi (H.P.) declare that I want to change my son’s name from Gevansh Thakur to Rihan
Thakur in Aadhar Card No. 4221 2406 5571. All concerned please note.

PITAMBER SINGH

s/0 Sh. Bhime Ram,

r/o Village & P.O. Panjain,

Tehsil Bali Chowki, District Mandi (H.P.).

CORRECTION OF NAME

I, Kuldeep Sharma, Army No. 2691576M, Rank NK s/o Sh. Banshi Ram, r/o Village Joll,
P.O. Jainagar, Sub-Tehsil Loharghat, Tehsil Ramshahar, District Solan (H.P.) declare that my name
is entered as Kuldeep in my Army records. Whereas in all other government documents my name is
entered as Kuldeep Sharma. My correct name is Kuldeep Sharma. This should be corrected. All
concerned please note.

KULDEEP SHARMA

s/o Sh. Banshi Ram,

r/o0 Village Joll, P.O. Jainagar,
Sub-Tehsil Loharghat, Tehsil Ramshahar,
District Solan (H.P.).
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CHANGE OF NAME

I, Vimla Sharma (New Name) aged about 74 years w/o Sh. Khyali Ram, r/o Tehsil

Jhandutta, Bala (124), Dahad, District Bilaspur (H.P.)-174 034 declare that I have changed my

name from Bimla Sharma (Old Name) to Vimla Sharma (New Name). All concerned please note.
VIMLA SHARMA

w/o Sh. Khyali Ram,
r/o Tehsil Jhandutta, Bala (124),
Dahad, District Bilaspur (H.P.)-174 034.

CHANGE OF NAME

I, Namanjai s/o Sh. Jai Pal Singh, r/o Village Jakhroo, P.O. Solang, Tehsil Jubbal, District
Shimla (H.P.) declare that I have changed my name from Namanjai (Old Name) to Namanjai

Chauhan (New Name). All concerned please note.
NAMANIJAI
s/o Sh. Jai Pal Singh,

r/o Village Jakhroo, P.O. Solang,
Tehsil Jubbal, District Shimla (H.P.).

CORRECTION OF NAME

I, Gian Singh s/o Sh. Ram Lal, r/o Village Mehana, P.O. Shelapani, Tehsil Jubbal, District
Shimla (H.P.) declare that in Aadhar Card bearing No. 5066 8559 0349 my name is wrongly
entered as Gyan Tanta which should be corrected as Gian Singh. Please correct this.

GIAN SINGH
s/o Sh. Ram Lal,

r/o Village Mehana, P.O. Shelapani,
Tehsil Jubbal, District Shimla (H.P.).

CHANGE OF NAME

I, Dinesh Kumar Sood s/o Sh. Jai Lal Sood, r/o 14/1, New Building Rakesh Bhawan, Near

Gupta Cotage, Corstaphan Estate, Shimla (H.P.) declare that I have changed my name from Dinesh
Kumar to Dinesh Kumar Sood. I shall be known as Dinesh Kumar Sood for all purposes in future.

All concerned please note.
DINESH KUMAR SOOD

s/0 Sh. Jai Lal Sood,
r/o 14/1, New Building Rakesh Bhawan,
Near Gupta Cottage, Corstaphan Estate, Shimla (H.P.).
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CHANGE OF NAME

I, Paigam Ali s/o Sh. Ali Mohmmad, r/o Village Kiarla, P.O. Kedi, Up-Mahal Keyarla
(131/2), District Shimla (H.P.)-171 210 declare that I have changed my son’s name from Danish

(Old Name) to Mohmmad Danish (New Name). All concerned please may note.

PAIGAM ALI

s/o Sh. Ali Mohmmad,

r/o Village Kiarla, P.O. Kedi,
Up-Mahal Keyarla (131/2),
District Shimla (H.P.)-171 210.

CHANGE OF NAME

I, Rajesh Vekta s/o Sh. Moti Ram Vekta, r/o Janki Devi Niwas, Ward No. 7, Rahi Ghat,
Theog (T), P.O. Theog, District Shimla (H.P.)-171 201 declare that I have changed my minor
daughter’s name from “Baby of Anchal” (Old Name) to Janvi (New Name). All concerned please

may note.
RAJESH VEKTA
s/o0 Sh. Moti Ram Vekta,
r/o Janki Devi Niwas, Ward No. 7,
Rahi Ghat, Theog (T), P.O. Theog,
District Shimla (H.P.)-171 201.

CHANGE OF NAME

I, Manita Devi w/o Sh. Hanumant Choudhary, r/o V.P.O Massal, Tehsil Nagrota Bagwan,
Distt. Kangra (H.P.) declare that my name in my daughter's school record have been wrongly
entered as Manita, whereas my correct name is Manita Devi. Concerned note.

MANITA DEVI

w/o Sh. Hanumant Choudhary,
r/o V.P.O Massal,

Tehsil Nagrota Bagwan, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Soma Devi aged about 56 years w/o Sh. Ram Krishan, r/o Post Office Maloothi,
Maloothi, Shimla, Himachal Pradesh-171 012 declare that my correct name is Soma Devi which is
also entered in my Panchayat Record, but in Aadhar Card bearing No. 4261 9692 3409 my name is
entered as Suma Devi be corrected as Soma Devi.

SOMA DEVI
w/o Sh. Ram Krishan,

r/o Post Office Maloothi, Maloothi,
Shimla, Himachal Pradesh-171 012.
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CHANGE OF NAME

I, Surindra Devi w/o Sh. Man Singh aged 61 years, r/o Village Chandroli, P.O. Barour,
Tehsil and Distt. Chamba (H.P.)-176 314 declare that I have changed my name as Surindra Devi
w/0 Man Singh (new name) instead of Surendra (old name). All concerned please may note.

SURINDRA DEVI

w/o Sh. Man Singh,

r/o Village Chandroli, P.O. Barour,
Tehsil and Distt. Chamba (H.P.)-176 314.

CHANGE OF NAME

I, Kamla Devi w/o Late Sh. Chunni Lal, r/o Village Kyani, P.O. Kiani, Tehsil and Distt.
Chamba (H.P.) declare that my correct name is Kamla Devi, but in my Aadhar Card No. 3066 8962

6033 it has been wrongly recorded as Kamlo. This may please be corrected to Kamla Devi. All
concerned may note.

KAMLA DEVI

w/o Late Sh. Chunni Lal,

r/o Village Kyani, P.O. Kiani,
Tehsil and Distt. Chamba (H.P.).

CHANGE OF NAME

I, Lakshay Gaur s/o Sh. Gopal Dass, r/o Village Ranguwal, P.O. Rajpura, Tehsil Nalagarh,
Distt. Solan (H.P.) declare that the correct name of my father is Gopal Dass as per records of
Aadhar Card, PAN Card and Birth Certificate but in my School Certificate wrongly written as
Gopal Dass Sharma. Now, I want to get name of father corrected in school record as Gopal Dass.

LAKSHAY GAUR
s/o Sh. Gopal Dass,
r/o Village Ranguwal, P.O. Rajpura,
Tehsil Nalagarh, Distt. Solan (H.P.).

CHANGE OF NAME

I, Priyanka Sharma w/o Sh. Ram Krishan, Village Baghi, P.O. Devgarh Kotkhai, Shimla,
Kotkhai, Himachal Pradesh-171 202 declare that I have changed my son's name from baby one of
Priyanka (old name) to Atharv Sharma (new name). All concerned please may note.

PRIYANKA SHARMA

w/o Sh. Ram Krishan,

Village Baghi, P.O. Devgarh Kotkhai, ,
Shimla, Kotkhai, Himachal Pradesh-171 202.
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CHANGE OF NAME

I, Sundla Devi (New Name) w/o Sh. Mohan Lal, Reog (19), Shimla, Himachal Pradesh-171
202 declare that I have changed my name from Sudal (old name) to Sundla Devi (new name). All
concerned please may note.

SUNDLA DEVI

w/o Sh. Mohan Lal,

Reog (19), Shimla,
Himachal Pradesh-171 202.

CHANGE OF NAME

I, Akshay Kumar (New Name) s/o Sh. Shama Nand , Kiyari (106), Shimla, Himachal
Pradesh-171 204 declare that I have changed my name from Akshu (old name) to Akshay Kumar
(new name). All concerned please may note.

AKSHAY KUMAR

s/o Sh. Shama Nand,

Kiyari (106), Shimla,
Himachal Pradesh-171 204.

CORRECTION OF NAME

I, Sunita w/o Sh. Rohit Kumar, r/o Village Dagog, P.O. Baldeyan, Tehsil & Distt. Shimla
(H.P.) declare that in my son's Aadhar card his name is wrongly entered as Yesh which should be
corrected as Yash. Please correct this.

SUNITA

w/o Sh. Rohit Kumar,

r/o Village Dagog, P.O. Baldeyan,
Tehsil & Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Rajinder Kumar s/o Sh. Daya Shankar, r/o Mahaveer Niwas, Near Panch Sheel Hotel, Old
Bus Stand, Tehsil & Distt. Shimla (H.P.) declare that in my son's birth certificate who was born in
KNH Shimla his name is wrongly entered as Daksh which should be corrected as Vaibhav Gupta.
Please correct this.

RAJINDER KUMAR

s/o Sh. Daya Shankar,

/o Mahaveer Niwas,

Near Panch Sheel Hotel, Old Bus Stand,
Tehsil & Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Reena Kumari w/o Sh. Bihari Lal, r/o Village Chowki, P.O. Bhatawan, Tehsil Khundian,
Distt. Kangra (H.P.) declare that in my Aadhar Card my name is wrongly entered as Reena Devi
which should be corrected as Reena Kumari. Please correct this.

REENA KUMARI

w/o Sh. Bihari Lal,

r/o Village Chowki, P.O. Bhatawan,
Tehsil Khundian, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Subidha Devi w/o Sh. Surinder Kumar, r/o Village Gosan, P.O. & Tehsil Bharmour, Distt.
Chamba (H.P.)-176 315 declare that in my Aadhar Card bearing No. 4413 8642 6215 my name is
wrongly entered as Subdha which should be corrected as Subidha Devi. Please correct this.

SUBIDHA DEVI

w/o Sh. Surinder Kumar,

r/o Village Gosan, P.O. & Tehsil Bharmour,
Distt. Chamba (H.P.)-176 315.

CORRECTION OF NAME

I, Mamta Kumari w/o Sh. Pankaj Thakur, r/o V.P.O. Himmer, Tehsil Tauni Devi, Distt.
Hamirpur (H.P.) declare that in my son's Aadhar Card his name is wrongly entered as Baby one of
Mamta Kumari which should be corrected as Shaurya Thakur. Please correct this.

MAMTA KUMARI

w/o Sh. Pankaj Thakur,

r/o V.P.O. Himmer,

Tehsil Tauni Devi, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Vimlesh Panjiyar aged 36 years s/o Sh. Gaur Panjiyar, r/o Village Sherwa, Panchayat
-Mahui, Ajhia, Serwa, West Champaran, Serwa Masjidwa, Bihar-845455 & Presently residing at
Madan Gopal Gupta Niwas, Market Complex, Jhakri, Tehsil Rampur, Distt. Shimla (H.P.) declare
that I have changed my daughter's name from Indraresha Kumari (Previous Name) to Indira Res
(New Name). All concerned please may note.

VIMLESH PANJIYAR

s/o Sh. Gaur Panjiyar,

r/o Village Sherwa, Panchayat-Mahui, Ajhia, Serwa,

West Champaran, Serwa Masjidwa, Bihar-845455

Presently residing at Madan Gopal Gupta Niwas, Market Complex, Jhakri,
Tehsil Rampur, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Chatender Kumar aged about 30 years s/o Sh. Mansa Ram, r/o Village Kathou, P.O. Seri
Benglow, Tehsil Karsog, District Mandi (H.P.) declare that I have changed my son's name from
"Baby two of Anju Kumari" (Previous Name) to Priansh (New Name) in his Aadhar Card Records.
All concerned please may note.

CHATENDER KUMAR

s/0 Sh. Mansa Ram,

r/o Village Kathou, P.O. Seri Benglow,
Tehsil Karsog, District Mandi (H.P.).

GENERAL ADMINISTRATION DEPARTMENT
SECTION-A
NOTIFICATION
Shimla-2, the 6th May, 2026

NO. GAD-A (B) 8-2/2026.—The Governor, Himachal Pradesh is pleased to declare
26-05-2026 (1st Phase), 28-05-2026 (2nd Phase) and 30-05-2026 (3rd Phase) as paid holidays in
the State of Himachal Pradesh on account of general elections to Panchayati Raj Institutions on the
respective dates. All Government Offices, Boards, Corporations, Educational Institutions and
Industrial Establishments situated in the Himachal Pradesh including those covered under Industrial
Disputes Act, as well as shops and commercial establishments situated in the concerned area of the
Panchayati Raj Institutions shall remain closed on the above said dates. This will also be a paid
holiday to daily wages employees and also within the meaning of Section 25 of Negotiable
Instrument Act, 1881.

Further, it is clarified that this Election Programme shall not be applicable to the Gram
Panchayats Karjan & Soyal of Development Block Naggar and Jaban & Namhog of Development
Block Anni of District Kullu, H.P.

It is also clarified that special casual leave may be granted to those employees who are
working at different places in the State but have a right to vote in above Panchayati Raj Institutions
subject to production of certificate from the concerned Presiding Officer confirming that the
employee has actually cast his/ her vote.

By order,
Chief Secretary.
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AUTHORITATIVE ENGLISH TEXT

ORDINANCE NO. 1 OF 2026.

THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT)
ORDINANCE, 2026

(Promulgated by the Governor of Himachal Pradesh in the Seventy-seventh Year of the
Republic of India)

AN ORDINANCE further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act
No. 4 of 1994).

WHEREAS, the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for
him to take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by Clause (1) of Article 213 of the
Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the following
Ordinance:—

1. Short title—This Ordinance may be called the Himachal Pradesh Panchayati Raj
(Amendment) Ordinance, 2026.

2. Amendment of section 122. —In section 122 of the Himachal Pradesh Panchayati Raj
Act, 1994,—

“(a) in sub-section (1), in the Explanation to clause (e), after the word “son”, the signs
and words “, daughter-in-law” shall be inserted.

(b) in sub-section(2), in the Explanation to clause (d), after the word “son”, the signs
and words “, daughter-in-law” shall be inserted.”.

(KAVINDER GUPTA),
Governor, Himachal Pradesh.

(DR. VIVEK JYOTI),
Addl. Secretary (Law)

SHIMLA:
THE 6th May, 2026.

M=, JoT 9T o AW, fearae uaw, RMdi—5 gR1 giad a2 Yo
SelaRi(ie BRIRING ISTU3, JaRTSe hitps://rajpatra.hp.gov.in TR U & Ve AFelIg AU fhar ST Febell & |




		2026-05-06T17:48:20+0530
	DAYA NAND SHARMA




